31 August, 1925

THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)
Vqlume VI, Part 1

(20¢h August to 3rd September, 1925) |

THIRD SESSION

OF THE

SECOND LEGISLATIVE ASSEMBLY, 1925.

SIMLA
GOVERNMENT OF INDIA PRESS
1926



CONTENTS.

VorLoMg VI, Parr I—20th August to 3rd September, 1925.

Paggs.

Thursday, 20th Aungust, 1926—

Inauguration of the Sixth Session of the Council of State and
the Third Session of the Second Legislative Assembly .. 1-15

Saturday, 22nd August, 1926—

o Members sworn 17
Deaths of Mr, C. R. Das a.nd Sir Sureudru Nuth Bancrjca .o 17-21
%lection of President .. .. .. o 22

Monday, 24th August, 1925—

Member Sworn .. .. ..o 23
Message from His Excelleucy the Vweroy . .. 23
Welcome by Sir Frederick Whyte to the new Ptealdcnt ..o 23-25
Valedictory Speeches to-the retiring President .. .. 20-33
Welcome to the new President .. .. .. 33-37

Tuesday, 26th August, 19256—

Member Sworn .. .. .. .. .. 39
Questions and Answers .. . . .. 39-85
Unstarred Questions and Answers .. .. . .- 86-131
Motion for Adjournment—Leave granted .. .. 131-32
Statement laid on the Table .. .. 133-11
The Indian Insurance Companies Bxll-—-lntroduced .. 141
The Salt Law Amendment Bill—Introduced .. 141
The Code of Civil Procedure (Amendment) Btll—Amendmwt

of sections 102 und 103—Introduced . 142
The Code of Civil Procedure (Amendment) Bxll-Atnendment

of section 60—Introduced .. .. 14243
The Indian Naturalization Bl]l——ln(ro«luwd .. .. 143
The Insolvency (Amendment) Bill--Introduced .. . 143-44

The Legislative Bodies Corrupt Practices Bill—Introduced . 144

The Indian Penal Code (Amendment) Bill—Amendment of
sections 375 and 376—-Introduced . . 145-46

The Legislative Memhers Exemption Blll—-~l nrodtk( d .o 147
The Indian Limitation (Amendment) B ill- - Introdnegd s 14749
The Religious Endowments (Amendment) Bill—Introduced . 149



[ 4]
CONTENTS—oontd.
Tuesday, 3pth August, 1925—conid.

PacEs.
The Indik. Carrimge of Goods hy Sea Bill—Referred to a Joint
* Commigtee .. - . " .. 150-57
The Coal Grading Board Bill—Imtroduced and referred to a
Selest Committee - 151-57
The Provident Funds Bl]l——Amendmeuts made by the Councll
of State—Agreed to .. 167-75
Motioki Jor AdJoumment~Composxnon of the Cnrreney (‘om—
mission &s announced in the Speech of His Excellency the
Viceroy—Adopted o . .. .. 175-96
Wedneeday, 26th August, 1986—
Quesﬁ(;ns and Answers .. .. . .. 197-239
Governor General’s Assent to Bills .. . 240
The Indian Suceession Bill and the Indian Suu,cssnon (Amend‘
ment) Bill—Reports of Joint Committees laid on the
Table . 240
Elections to fill two Vaca.ncus in Lhe therna.l Cl.pxt,a.l bom-
mittee ..o
The Code of Criminal Proeedure (Amendment) Bill—
Presentation of the Report of Seleet Committee 241
The Indian Registration (Amendment) Bill—Referred to Select
Committee .. . 241-57
Message from the Couneil of State .. .. 257-58
Allotment of further time for Non-Official Bnlls .. .. 268
The Maternity Benefit Bill—Discussion adjourned .. 258-88
Thursday, 27th August, 1985
Questions and Answers .. .. .. .. 289-329
Statement of Business . . . .. 330-31
Statement laid on the Table . 33142
The Carriage of Goods by Sea Bill—Motion for mnstntutwn of
the Joint Committee adopted . 343
The Code of Criminal Procedure (Amendment) Bxll——Introduc-
ed . 343-46
The Sikh Gnrdwums (Supplementary) lel—Introduced .. 346

The Legal Praetitioners (Amendment) Bill—Introduced .. 347
The Contempt of Courts Bill—Referred to Select Committee ., 347-72
Filling of Vacancies oft the External Capital Committee .. 372-73
The Maternity Beneft Bill-—Motion to refer to Select Colamittee
..  negatived .. 373-85
The Special Marriage (Amendment) Ball—-Motxon to refer to
Seleet Committee negatived . 385-96
The Hindu Trysts (Validating) Bﬂl—Motlor. to cu'culate
negatlved . . a2 . 396400



[ ]
CONTENTS—contd.

: td.
Monday, 31st August, 1985—contd Paats.

Questions and Answers .. .. .o v L. 401-42
Statement of Business .. ) . ﬁ%—%
‘Election of Mr. T. C. Goswami to the Extemul Cn.pxta.l Com-

mittee

The Indian Trade Unions Bxll——Presentatlon of the Report of
Seleetion Committee

The Coal Grading Board Ih]l—-Presemtsuon of the Report of
Select Committee

The Carriage of Goods by Sea Bxll——-Presontutnon of the Report
of Select Comumittee

The Provident Funds (Amendment) Bﬂl——Introduced
The Opium (Amendment) Bill—Introduced
The Salt Law (Amendment) Bill—Passed .. o
The Code of Civil Procedure (Amendment) Bill—Passed .. 450-563
The Indian Naturalization Bill—Referred to Select Committee 453-64
The Indian Limitation ( Amendment) Bill—Referred to Select

fﬁii%ﬁﬁ

Committee .. .. 465-687

The Religious E.ndowments (Amendment) Blll-——Pused .. 467-69
Tuesday, 1st September, 1925—contd.

Questions and Answers .. . .. 4N-527
Bills passed by the Couneil of Sta.te o 528
The Indian Naturalization (Amendment) Bill—Mr. H. Tonkm-

son’s name added to the Seleect Committee .. .. b28
The Legislative Members Exemption Bill—Passed .. 528-29
The Sikh Gurdwaras (Supplementary) Bill-—Passed .. b29-44

The Insolvency (Amendment) Bill—Motion to cireulate adopted 544
The Legal Practitioners (Amendment) Bill—Motion to eirculate

adopted 54448
The Code of Civil Pmoedure (Amendment) Blll-——Referred to
Select Committee .. . 54849
The Indian Penal Code (Amendment) Bill——Discussion
adjourned .. . . .. .. b40-T5
Wednesday, 2nd September, 1996— .
Member Sworn . . 877
Questions and Answers 577-628
Resolution re Re¢Tranafer of Sylhet and Cachar to Benga.l—-
Withdrawn .. 628-29
Resolution re Prohibition of the Impcrt, Ma.nufaoture and Sale
of Liquor—Adopted as amended .. .. 629-61

Statement of Business .. . e .? 649

»



[ iv ]

CONTENTS—contd.
' TR
Wednesday, 2nd Péptember, 1986—contd.
lution re Puature Reernifments to the Indian Medical
Bm‘?ervnoe‘—Adopfed . o 662-80
Resolution re Amendment of the Rules made for Elaetlon to tha
Indian, and vaq\oml Legislatures—-Moved and discussion
adjoiewed .. .. . .. .. 680
Thursday, 3rd September, 1925
Questions and Answers .. .. . .. 681-727
Statement of Business . . .o 727-28
The Indian Limitation (Awmendment) Bdl——Pmsenhhon of the
Report of the Seleet Committee .. .. 720
Bill pussed by the Conneil of State laid on the Table . 729
The Indian Penal ('ode (Amendment) Bill—Passed .. 729-60
The Coal Grading Board Bill—-Pnssed .. .. T760-72
The Carriage of Goods by Sen Bill—Passed .. .. TT2-75
The Provident Funds ( Amendment) Bill—Passed . . .. 776
The Opium (Améndment) Bill—Pnssed . 775-76

The Legislative Bodies Corrupt Practiees Blll—-Refemd to
Select Comimittee . 776-80



LEGISLATIVE ASSEMBLY.
Monday, 31st August, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

APPEALS UNDER THE INCOME-TAX ACT IN EACH DISTRICT OF THE SOUTHERN
DivisioN OF THE BoMBAY PRESIDENCY.

203. *Mr. D. V. Belvi : Will Governmeént be pleased to state :

(a) the total number of appeals under the Indian Income-tax Act,
1922, in each District of the Southern Division of .the
Bombay Presidency during the years 1922, 1923 and 1924 ;

(b) the number of appeals in each District in which-the assess-
ment was reduced or remitted in each of the three years ?

The Honourable Bir Basil Blackett : A statement is laid on the
table. :

Statement showing the number of appeals, filed and successful, under the Indian Income-tax Acl,
1922, in each district of the Southern Division of the Bombay Presidency during the years
1922-23 to 1924.-25.

1922-23. 1923-24. 1924-25.
Districts of the Sou-
l};;:em bfim?dd the | No. of No. No. of No. No. of No.
ombay Presidency. | g success- | appeals | success- . | & success -
gﬁ.lﬂ ful. filed. ful. mh ful.
Be}gaum .. . 71 37 133 23 98 32
Bijapur .. .. 71 35 61 24 96 25
Dharwar .. . 196 74 78 10 35 15
Kanara .. .. 47 18 57 19 31 11
Kolaba.. R .. 106 36 116 48 114 27
Ratnagiri .. .. 103 23 102 45 82 32
' Total .. 599 219 547 169 485 142

ALLEGATIONS AGAINST THE INCOME-TAX AUTHORITIES OF NORTH CANARA.

204. *Mr. D. V. Belvi : (a) Has the attention of Government been
drawn to the complaint under the heading ‘¢ Income-tax Robbery ’’
published in a newspaper named Kanada Vritta in the District of North
Canara in its issue of the 1st June 1925 1t

(b) If so, are the allegations made therein true t

(401)
L107LA 3



402 LEGISLATIVE /ASSEMBLY, [81sT Ave. 1925.

(¢) 1s it true that the complainant Martu Vithoba Prabhu had even
offered to pay for having his accounts audited by a ‘Government Auditor,
in his petition to the Income-tax Commissioner, Bombay, dated 27th
January 1925 1 .

(d) If so, why was the offer not accepted and why was his petition
for revision rejected ?

The Honourable 8ir Basil Blackett : The Government have not seen
the article mentioned. As they have stated more than once they are
not prepared to discuss individual assessments in this House.

Graxt oF BrECIAL PAY TO Town INspECTORS OF PosT OFFIcEs 1N BoMBaY.

206. *Mr. D, V. Belvi: (a) Has the attention of Government been
drawn to the replies given by the Director General of Posts and Tele-
graphs to the representations of the Town Inspectors and Head Clerks
of Post Offices in Bombay in the years 1921, 1922, 1923 and 1924 published
on page 4 of ‘‘ the General Letter '’ issued by the Bombay Presidency
Postal and R. M. 8. Association, dated 25th May 1925 %

. (b) If so, do Government propose to take any action in the matter
this year ?

_ The Honourable 8ir Bhupendra Nath Mitra : (a¢) Government are
aware of the existence of the correspondence mentioned in the Honourable
Member’s.question.

(b) The question of granting special pay to Town Inspectors iu
- Bombay is now under the consideration of Government

DEeLAY OF A PABBENG;!B TRAIN BY THR GENERAL TRAFFIO MaNAGER, BoMBAY
BaroDA AND CBNTRAL INDIA RAtLWAY.

206. *Mr. Gaya Prasad 8ingh : (a) Has the attention of the Govern-
ment been drawn to a report published in the Amrita Bazar Patrika, dated
the 4th JFuly 1925 (page 6), in which it is stated that the passenger train
for the Ajmer-Khandwa section due to have left Ajmer at 10-45 p.M. on 1st
July last was detained for nearly 1 hour and 45 minutes, because the
General Traffic Manager of the Bombay-Baroda Railway, who was to travel
by the train, arrived at the station very late from the Railway Tnstitute,
where he had been enjoying a ‘‘ dinner and dance,’’ and thereby put the
passengers in the train to much inconvenience %

(b) Is the above report substantially correct ¥ What is the name of
the General Traffic Manager referred to ?* And what steps, if any, have
been taken in the matter to prevent a recurrence of such incidents 1

Mr, G. G. 8im : (¢) and (b). Government have seen the report. It
is understood that the train referred to is a slow mixed train and as it
is the last train out of Ajmer towards Nasirabad, it was delayed on the
night in question for the benefit not only of the General Traffic Manager,
but for that of local passengers wishing to return to Nasirabad after an

entertainment promoted by the local authorities in aid of the @irl Guides
Asgsociation.

It is not usual to delay trains in this manner and the matter has been
brought to the notice of the Agent. '
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Mr, Gaya. Prasad 8ingh : What is the name of the officer ¥
Mr. @. G. 8im : Mr. Trevor Robinson.

Mr. Gaya Prasad Bingh : Are Government aware that this is not
the first instance in which a train was delayed at the instance of the
officer in question ?

Mr. G. G. 8im : No, Sir.

Mr. B, Das : Is it a fact that there was a dinner and dance on that
night t '

Mr. G. G. 8im : I have already informed the Honourable Member
that there was an entertainment supported by the local authorities.

Mr.- Gaya Prasad Bingh : Have Government read the report in the
Amrita Bazar Patrika in which it was stated that on a former ooccasion
algo the train was delayed solely on account of the officer in question !

Mr. G. G. 8im : 1 have already replied to the question.

OrivioNs on TEE RErorMs Ixquiry Coummirrez REPORT.

207. *Mr, Gaya Prasad Bingh : Have Government received opinions
from the different Local Governments and Ministers on the subject of
the Muddiman Reforms Inqui:& Committee, since the publication of
the Report ! And if so, will the Government be pleased to lay suah
opinions on the table ?

The Honourable 8ir Alexander Muddiman : Opinions have been
received from Local Governments on certain recommendations in the
Report, but I am unable to accede to the request of the Honourable
Member.

SaLe oF FoopsTurrs IN TRAINS oN THE OUDH AND ROBILEEAND RAILWAY.

208. *Mr. Gaya Prasad 8ingh : (o) Has the attention of the Govern-
ment been drawn to an article headed ‘‘ Sale of Foodstuffs in O. R. Railway
train ’’ published in the Indian Daily Telegraph, dated the 7th July 1925 1

(b) Is it a faet that with the amalgamation of the Oudh Rohilkhand
Railway with the East Indian Railway, the existing provision of a com-
partment in certain passenger trains where foodstuffs ere available for
the third class passengers is to be discontinued * If so, why 1

(¢) Is it not a fact that in spite of certain drawbacks this arrange.
ment has removed a long-felt want ; and that the District Traffie
Superintendent of the Railway reeorded the following opinion :

L

4¢ There is no doubt from the excellent chits received from the public that the
sale of foodstuffs in truins is very popular with the public; I have received no
compluaints from them, but it is ovident that some better arrangement is necessary for
the cooking of foodstuffs in trains.’’ f

Mr. G. G. Bim : The Honourable Member is referred to the answer
given in this Assembly on 25th August 1925 to a similar question asked
by Raja Raghunandan Prasad Singh.

Mr. Gaya Prasad 8ingh: In reply to that question Government
stated that the arrangements were not satisfactory. What evidence is
L107TLA Al



404 LEGISLATIVE ASSEMBLY. [31sT Avs. 1925.

in possession of Government to come to that conclusion, because I find
that the District Traffic Superintendent has given a very good certiti-
cate to the arrangement {

Mr. G. G. 8im : The whole question, as I explained in reply to a
previous question, is being discussed with the Local Advisory Com-
mittee and no final decision has been arrived at. I do not know where
the Honourable Member got his information from,

Mr. Gaya Prasad Bingh: Is it not a fact that this opinion was
recorded by the Distriet Traffic Superintendent ! Ilave Government
made any inquiries on the subject ¥

Mr. G. G. 8im : Government have made no such inquiries, but if the
Honourable Member will let me know where he got this information
from, I will be able to satisfy him.

Mr. Gaya Prasad Bingh : From the Indian Daily Telegraph of the
7th July, 1925,

DEPUTATION '0UT OF INDIA AT STATE EXPENSE OF MEMBERS OF THE COUNCIL
OF BTATE AND THE LEGISLATIVE ASSEMBLY.

209. *Mr. Gaya Prasad Singh: Will the Government be pleased
to lay on the table statements, showing the names of the Members of the
Council of State, and of the Legislative Assembly, officials and non-
officials, who have been sent out of India at State expense, since the
now Reforms came into operation, and giving the following particulars ¢

Names Objeot Year Total
Num ber. of Where sent. ot of expense | REMARKS.
Members. visit. visit. incurred.

| .

The Honourable Bir Alexander Muddiman : Government do not con
sider that any useful purpose would be served by collecting and supply-
ing the particulars asked for.

AMALGAMATION OF THE ORIYA-SPEAKING TRACTS.

210. *Mr. Gaya Prasad Bingh : (a) Is it not a fact that the inquiry
which has been coneluded by Messrs. Philip and Duff into the question
of the amalgamation of the Oriya-speaking population, was in pursuance
of & Resolution moved by the Honourable Mr. Sachidanand Sinha in the
old Imperial Legislative Council on the 20th February 1920 1

(b) Will the Government be pleased to state when it is likely that
the scheme to amalgamate the Oriya-speaking population of the differ-
ent Provinces ‘‘ with the existing Orissa Division of the Province of
< Bihar and Orissa,’’ will be given effect to ¥
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(¢) Is it in contemplation to sever the Orissa Division from the
existing Province of Bihar and Orissa ¥ And if so, will not such a
proposal be in utter violation of the terms of the Resolution referred to
ahove ¢

(d) Will Government be pleased to lay on the table all corres-
pondence and papers on the subject, before any final decision is
arrived at !

Mr. H. Tonkinson : The Honourable Member is referred to the
Honourable the Home Member’s reply to Mr. Das’ question on the same
subject. .

Mr. B. Das : In reference to paragraph (¢) of this question, is it
not a fact that, according to section 52A of the Government of India
Act, the Governor General in Council can at any time constitute a pro-
vince under a Chief Commissioner or a Deputy Governor 1

Mr. H. Tonkinson : It is quite correct that under the provisions of
the Government of India Act, to which the Honourable Member refers,
it is possible to constitute a provinee or sub-province with the sanction of
His Majesty.

Mr. Gaya Prasad 8ingh : Is it not a fact that the Minority Report of
the Muddiman Committee has disapproved of the appointment of a
Deputy Governor in any province {

Re Mr. H. Tonkinson : There is a reference to that point in the Minority
port.

STOPPAGE OF INCREMENTS OF CLERKS AND ACCOUNTANTS IN THE OrFICE OF THE
AccoUuNTANT GENERAL, UNITED PROVINCES.

211, *Mr. Gaya Prasad 8ingh : Will the Government be pleased to
state separately in each case, the total number of clerks and accountants
in the office of the Accountant General, United Provinces, (¢) whose incre-
ments have been stopped during the régime of Mr. Rau, (») whose incre-
ments were stopped during the régime of Mr. Rau’s immediate predeces-
sor, (¢) who have been held up at the efficiency bars during the régime of
Mr. Rau, (d) who were held up at the efficiency bars during the régime of
Mr. Rau’s immediate predecessor ?

The Homnourable Bir Basil Blackett : I do not propose to call for
these statistics,

DETENTION IN OFFICE TILL 9 P.M. ON 18T MAy 1925 oF TEE CLERKS OF THE
OFFICE OF THE ACOOUNTANT GENERAL, UNITED PROVINCES.

212. *Mr. Gaya Prasad Bingh : (a) Will the Government be pleased
to state whether it is a fact that on the 1st of May, 1925 (Ramzan day),
all ‘the clerks in the office of the Accountant General, United Provinces,
were ordered not to go home withont taking their pay, however late it
might be ?

(b) If so, will the Government be pleased to state who was responsi-
ble for this order which necessarily caused a good deal of suffering
to the whole lot of Muhammadan clerks who are required according to
their religion to break their fast in the evening during the Ramzan days,
but were precluded from doing so by reason of their detention in office
till 9 o’clock at night !

(¢) What steps do the Government propose to take against the officer
who was responsible for the order 1 o
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The Honourable 8ir Basil Blackett : (a) The 1st of May was not
Ramzan day. There is, however, a.general practice in the Accountant
General’s office to pay all clerks as far as possible on the first day of
every month and this practice was followed on the 1st May 1925. No
complaints were received from any clerk.

Parts (b) and (c¢) do not arise.

DisorpLINARY AcTION AGAINST CLERKS IN THE OFFICE OF THE ACOOUNTANT
GeNErAL, UN1TED PROVINCES.

213. *Mr. Gaya Prasad 8ingh : (¢) Is it the practice in the office of
the Accountant General, United Provinces, to take disciplinary action
against the clerks for mistakes made in the discharge of their duties !

(b) If so, what is the nature of the mistakes for which punishment
is given !
The Honourable 8ir Basil Blackett : It is a recognised and obviously

desirable practice to take disciplinary action when mistakes of a serious
nature are made.

OVERPAYMENTS OF PENSION T0 ENGINEER OFFICERS BY THE ACCOUNTANT
GENERAL, UNITED PROVINCES.

214. *Mr. Gayn Prasad Singh : (a) Is it a fact that the overissue of
pension has been made on account of wrong orders passed by the
Accountant General, United Provinces, Mr. H. B. Rau, in defiance of the
long established office procedure, to a number of engineer officers who
started service as apprentice overseers in the P. W. D. 1

(b) If so, what is the total amount of such overpayments 1

(¢) 'What disciplinary action do Government propose to take
against the officer t

The Honourable Sir Basil Blackett : (¢) There has been no such
overpayment,

Parts (b) and (¢) do npt arise.

Nuuezs oF IRRIGATION WORKS CONSTRUCTHED TO HOLD RAIN WATER.

215, *8ir Purshotamdas Thakurdas : 1. Will Government be pleased
to atate if they are aware that the Irrigation Commission of 1901-03
(para. 53 of their Report—General] estimated that of the total average
rainfall of India, 35 per cent. went to waste in rivers, and, according
to their calculations, of the surface flow amounting to 51 billion cubie
feet, only 6% billion ‘cubic feet or 13 per cent. was utilised in irrigation
and the balance of 87 per cent. went to waste in the sea !

2. Will Government be pleased to state if the above proportion
ho]dg good to-day, or, if they have since 1902 comstructed irrigation
works which hold more rain water than when the Commission reported,
details of the latter !
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3. Will Government be pleased to put on the table a statement
giving relative figures showing where they have comstructed further
irrigation works since 1902, to hold more rain water than befére 1902 ?

The Honourable 8ir Bhupendra Nath Mitra : 1. The answer is in the
affirmative.

2, Taking only irrigation works of importance such as, prior to the
Reforms, were classed as major, the number of such works completed roso
from 47 in 1902 to 94 in 1922-23, the capital invested in them rising
from Rs. 36,47 lakhs to Ras. 66,17 lakhs, and the area irrigated by them
from 10,656,000 acres to 18,762,000 acres. The proportion referred to
consequently no longer holds good. In addition 19 further works have
since been completed or are at present under construction, estimated to
cost Rs. 50,80 lakhs and to bring under irrigation or improve the existing
irrigation of an additional area of 11,226,000 acres.

8. The statement asked for is laid on the table.

Statement showing the tncrease since 1902 in the number of smportant
irrigation works.

1902-03. 1024-25.
Number Area
of . irrigated
B works in 1822.23
. 8 at plus area
Province, Ares preeent anticipated
'E Capital cost. | irrigated in Estimated cost. | from works
in 10902-03. | operation ' since
b or completed or
E under at present
. construc- under
E tion. construction.
Re. Aores, Ra. Acres,
Madras . . |14 7,72,66,022 | 1,776,868 21 | 16,10,67,787 | 8,600,804
Bombay (D_oooln] 9 | 1,87,81,215 58,710 14 11,14,68,891 428,910
Bombay (Sind) . | 5| 1,96,50,708 084,330 10 | 21,41,20,047 6,680,674
. . 1 84,709,200 87,464 1 84,006,213 81,940
Un.it_od Provinoes 7 | 8,08,98,608 2,343,862 21 22,60,83,082 4,304,638
Punjab .| 7] 9,27,35405 | 4,522416 12 | 28,18,23,844 | 12,381,082
Burma R Y .. .. 4 -3,41,77,829 401,283
Bihar and Orissa . | 2 | 5,32,61,835 708,346 4 6,27,04,002 922,303
Central Provinces | |, . - 22 | 5,12,72,647 673,100
North-Weat Front. | 2 46,44,985 173,772 4 2,84,17,097 428,428
ier Provinoce,
ToTaL 47 |36,47,19,086 | 10,866,777 113 | 1,18,06,56,080 | 29,988,367

GOVERNMENT TELEGRAPH TRAINING S0HOOLS IN THE MaDRAS PRESIDENCY.
216, *Mr. O. Duraiswami Aiyangar : Will the Government be pleased
to state : ' -

(@) ‘the number of Government telegraph training schools in the
Madras Presidency ;
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(b) the number of students (¢) Anglo-Indians, (¢¢) Indians trained
in them during the last three years ; and

(e) the number of persons of each class appointed in the Govern-
ment offices

The Honourable 8ir Bhupendra Nath Mitra : (a) None. But there
are telegraph training classes in the Lawrence Memorial School,
Lovedale, and St. Joseph’s College, Coonoor, the vacancies in which are
filled by candidates approved by the Postmaster-General, and the Instrue-
tors, and equipment for which are supplied by the Posts and Telegraphs
Department free of charge. The Department also pays a bonus of
Rs. 100 to these institutions for ¢very general service telegraphist taken
from these classes into the department.

(b)

1922.23 33
(/) Anglo-Indians .. o . . .. .. <|{ 1923-24 31
(1924-25 23
() Other Indians .. . . e s .. . N
(c)
1922-23 27
(*) Anglo-Indians .. . . .. .. 41923.21 31

3 (1924.25 23
(#7) Other Indians . Ni

Mr. 0. Duraiswami Aiyangar : May I know whether there is any
. idea on the part of Government to establish training schools on the plaing
instead of at Coonoor 1

The Honourable 8ir Bhupendra Nath Mitra : The whole question
of the future recruitment of the general service telegraphist is now
under the consideration of the Government of India.

Diwan Bahadur M. Ramachandra Rao : May I ask whether the
Honourable Member has considered the desirability of starting institutions
in Madras where Indians can likewise be trained. The two institutions
‘which the Honourable Member mentioned are for the training of Anglo-
Indians only. Would the Honourable Member afford similar facilities
for the training of Indians in Madras ¢

The Honourable 8ir Bhupendra Nath Mitra : 1 have already said
that the whole question of recruitment of the general scrvice telegraphist
is now under the consideration of the Government of India and the point
raised by Diwan Bahadur Ramachandra Rao will not be lost sight of in
this connection.

Post OFFicE GUARANTEE FUND.

217, *Mr. O. Duraiswami Aiyangar : Will the Government be pleased
to state :

(a) whether there is a fund called the Departmental Guarantee
Fund in the Postal Department ;
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(b) whether it is raised by contributions from the employees in the
Department ;

(¢c) the total amount raised in the Madras Presidency ;

(d) the various uses to which the fund has been put in the last three
years ;

(e) the benefits which the employees themselves got out of the
fund ; and

(f) whether there is a similar fund in any other department ?
The Homnourable 8ir Bhupendra Nath Mitra : (¢) Yes.

(b) Yes, originally, The collection of subscriptions ceased in June
1905.

(¢) Rs. 58,650 during the period from 1873-74 to 1882-83, and 1897-
98 to 1904-05. The records for the intervening period are unfortunately
not available,

(d) (i) Writing off losses caused to the Department by the neglect
or misconduct of Postal officials.

(1) Payment of rewards for giving information in Post Office robbery
cases

(#14) Grant of rewards for specially honest and courageous service on
the part of any persons in the employment’of the Post Office, while in the
discharge of their duties.

(tv) Grant of compensation to servants of the Post Office for the loss
of their private property.

(v) Payment to certain classes of officials of the Post Office, of the
actual travelling expenses incurred by them on jourmeys for medical
examination in connection with Postal Life Insurance.

(vi) Payment of gratuities to the families of deserving Post Office
servants left in indigent circumstances by the premature death of the
officials upon whom they depend for support, and to Post Office officials
who are, owing to no fault of their own, physically or mentally incapacitated
for further scrvice before they had earned pension.

(vif) Refund to subscribers of the returnable portion of the subserip-
tions paid prior to January 1883. '

(e) The employees themselves or their families got the benefits
enumerated in items (i¢1) to (vii) above.

(f) So far as I am aware there is no strictly analogous fund in any
other department. I may add that we are considering the abolition of
the Post Office Guarantee Fund from the 1st April next.

Mr. A. Rangaswami Iyengar : May I know whether, when any part
of this fund is appropriated to make good the losses which are found
irrecoverable in post office cases, the consent of those who contributed
is taken ¥ I take it amongst the objects for which this fund ir to be
utilised, is the recoupment of losses due to postal irregularities which
cannot be traced to any particular person, and from whom you cannot
rocover it. 1 am asking whether the econsent of those who contribute
to this fund is taken before money which they contribute for their
benefit is taken to meet losses caused by the irregularity or misconduct
of one man {
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The Honourable Bir Bhupendra Nath Mitra : No, Sir, the consent
of the original subscribers, who at that particular moment may be non-
existent, is never taken.

Mr. A. Rangaswami Iyengar : Who is the authority who disburses
amounts out of this fund for recoupment of the Government for all losses
incurred in postal irregularities {

The Honourable 8ir Bhupendra Nath Mitra : It is not a question of
‘recouping to Government all losses arising out of postal irregularities.
The fund was administered by the Director General of Posts and Tele-
graphs, and he used to administer it under certain well-defined rules.

Mr. A, Rangaswami Iyengar: May I take it that the Director
General is the sole authority who decides whether any part of this fund
i8 to be used to recoup losses or not 1

‘The Honourable 8ir Bhupendra Nath Mitra : Subject to well-defined
rules laid down with the approval of the Government of India.

IvrorT DuTY ON Hanp Looms,

218, *Mr. 0. Duraiswami Aiyangar : Will the Government be pleased
to state :

(a) whether the recommendations of the Fiscal Commisgion in
paragraph 3 of the report that hand looms should be plased
on the same level as power looms in the matter of duty,
will be given effect to, and if so when ; and

(b) if it is a fact that the Secretary of State for India has forwarded
to the Government of India a question on this subject by
Mr. Saklatwala in the House of Commons ?

The Honourable Bir Charles Innes : (a) The Fiscal Commiassion’s
recommendation merely is that if the import of hand looms free of duty
be a matter of significance to the hand loom industry, such looms should
be granted the same tariff concession as is granted to power looms as
machinery. The Local Governments were accordingly consulted on this
recommendation and the majority were of opinion that a reduction of
the duty on hand looms would not be of any material benefit to the
industry. I may, however, mention that the rate of duty on certain
articles which can be used as component parts either of power looms or -
]{g;ﬁd looms was reduced from 13 to 2} per cent. by the Finance Act of

(b) Yes.
Mr, O. Duraiswami Aiyangar : May I know whether the Madras

(Gqvernment consider it not profitable to the hand looms, of which thers
are a large number in the Madras Presidency ¢

The Honourable 8ir Charles Innes : I have not the papers with me,
but I think I am correet in saying that the Madras Government were
of opinion that the reduction of duty on hand looms only would not be
of much use. What they thought was really required was the reduction
of duty on the innumerable accessories which might be used with hand
{ooms, and we have gone as far as we can in that matter in the last Finanee
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ProPosED NEW ROAD LEADING TO THE OVERBRIDGE AT-RENIGUNTA JUNOTION.

219, *Mr. C. Duraiswami iiyanga.r: (a) Has the attention of the
‘Government been drawn to an article in the Swarajya, dated 27th June
1928, narrating the proceedings of a public meeting held in Renigunta 1

(b) Are the Government aware that a mew road is proposed to be
opened to meet the road adjoining the railway line leading up to the
overbridge in Renigunta Junction ?

(¢) Are the Government aware that thcre is now an existing road
from Tirupati and Chiruthanoor to the railway station in Renigunta 1 Is
it a fact that the railway authorities propose to close the gate for cart traffic
by this road to the railway station and open a gate at the entrance to the
now road ?

(d) Are the Government aware that the existing Tirupati-Chiruthanoor
road is the road which contains the Bazaar Street of Renigunta

(e) Do the Government propose to direct the railway authorities
to maintain the present gate and also open another gate at the entrance
to the new road for the additional convenience of passengers ?

Mr. G. G. 8im : (@) to (e). The Government have seen the article
referred to and note that there was considerable difference of opinion
on the subject. The matter is one which requires local knowledge and
the Government have no doubt that the Agent will pay due attention to
any representation on the subject which the responsible local authority
may make to him.

BurersEssiON oF Messrs. KIRKPATRIOK AND HERMON, SENIOR PUBLIC WORKS
DBPARTMENT AOCOUNTANTS.

220, *Mr. Amar Nath Dutt : 1. Will the Government be pleé.sed to0
state : .

(a) whether it is a fact that the prior claims of two European ar
Anglo-Indian senior P, W. D. ‘accountants (Measrs.
Kirkpatrick and Hermon) to the officiating posts of Assistant
Accounts Officer have been passed over by the Accountant
General, United Provinces, for considerations other than thoss
of efficiency ?

(b) whether it is also a fact that these two superseded accountants
were appointed officiating Assistant Accounts Officers in other
provinces either before or after their transfer to or from the

! office of the Accountant General, United Provinces

2. If the replies to (a) and (b) of part 1 above be in the affirmative
wil!l the Government be pleased to state the reasons for the supersession o
these two accountants Y

The Honourable 8ir Basil Blackett : The claims of the two officers
in question were not passed over for reasons other than efficiency. They
served in the office of the Accountant Qeneral, United Provinces, for
very short periods and then went on leave. One of them was transferred
fo Bengal soon after his return from leave, and the other is still om

eave,
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ProMoTION OF JUNIOR CLERKS IN THE OFFICE OF THE ACCOUNTANT (ENERAL
Unrrep PrOVINCES TO HOLD CHARGE OF SECTIONS.

221. *Mr. Amar Nath Dutt : (¢) Will the Government be pleased
to state whether it is a fact that the junmior clerks in the office of the
Accountant General, United Provinces, have been given regular charge of
sections with duty allowance in preference to their seniors who held charge
of sections before for years together ?

(b) If so, will. the Government bz pleased to state the reasons for
such action ?

The Honourable 8ir Basil Blackett : (a) and (b). No clerk who has
not passed the Subordinate Accounts Service examination should be put
in charge of a section, but, when there is a shortage of passed men, the
senior clerk working in the section where the vacancy occurs may be
placed in charge temporarily till a Subordinate Accounts Service man is
available. No clerk has any right derived from mere seniority to be
placed in charge of a section.

STOPPAGE OF THE ANNUAL INCREMENT oF Mr. H. M. MURHEERJI, A OLERK IN
THE OFFICE OF THE ACCOUNTANT GENERAL, UNITED PROVINCES.

222, *Mr. Amar Nath Dutt : (¢) Will the Government be pleased
to state whether it is a fact that the annual increment of a clerk, Mr. H. M.
Mukerji, in the office of the Accountant General, U, P., has been stopped
for one year !

(b) If so, what are the reasons for the same 1

(¢) Is it a fact that his responsibility in the matter has not been
established ¥ If so, are the Government prepared to rescind the order
stopping his annual increment ?

The Honourable 8ir Basil Blackett : (¢) and (b). Mr. Mukerji’s
inerement was stopped for one year because he was held responsible
for making wrong entries in a register which led to an overpayment,

(c) The Accountant General satisfied himself by inquiry that Mr.
Mukerji was responsible for the wrong entry in the reglster, and the
Government see no reason to interfere.

TRAVELLING CINEMA ScHEME.

223. *Raja Raghunandan Prasad Bingh : (¢) Will the Government
be pleased to say what would be the probable cost of the Travelling Cinemea
Scheme to whieh they have accorded their sanction *

(b) Is the scheme going to be introduced on all the railways in
India controlled by the Government !

Mr. G. G 8im: (e¢) Rs. 6,334 chargeable to Revenue.

(b) The scheme is at present in the nature of an experiment and
the question of extending the scheme to other railways has, so far, not
arisen.
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PROHIBITION OF THE EXPORT OF GOOD BREEDS OF CATTLE To FoREleN
COUNTRIES.

224. *Raja Raghunandan Prasad Bingh : Will the Government be
pleased to say what action, if any, has been taken on the Resolution adopted
by the Legislative Assembly on the 2nd March 1921, prohibiting the export
of good breeds of cattle from British India to any foreign country till the
Government were satisfied that India has enough of such breeds and to
spare !

Mr. J. W. Bhore : The Government of India have prohibited the
export of cattle of the Ongole breed from the Madras Presidency.

RepuctioNn oF HoLIDAYS IN THE IMPERIAL SECRETARIAT.

225. *Raja Raghunandan Prasad 8Singh : Is it a fact that the holi-
days of the staff of the Imperial Secretariat have been reduced f If so,
what economy has been effected thereby ?

Mr. H. Tonkinson : A smaller number of real holidays have been
substituted for the large number of nominal holidays. It is not possible
to estimate the economy effected thereby but I invite the attention of
the Honourable Member to the Home Department office memorandum
No. D.-4562-Public, dated the 20th October 1923, a copy of which is in
the Library of the House, which explains the advantages from all points
of view of the revised arrangements.

PREVENTION OF FLoODS IN THE JUMNA.

226, *Raja Raghunandan Prasad 8ingh : What steps, if any, have
been taken, by way of precaution, against any flood in the river Jamuna
this year !

The Honourable 8ir Bhupendra Nath Mitra : It is assumed that the
Honourable Member is referring to the Jumna river, and that the
information for which he asks refers to the action taken by the Delhi
Administration in the matter, since it is only in such action that the
Government of India have any direct concern.

The local Administration has reported that nothing can be done by
it to prevent floods in the river Jumna. It has, however, taken steps to
obtain, at least 3 days before an abnormal flood can reach Delhi itself,
information of its approach, in order that timely warnings may be issued
to all concerned.

Mr. B. Das : Is it not a fact that the submerging of a few villages
on the Jumna embankment during the last floods in the months of June
and July was due to the high railway embankments and to proper water-
ways not being provided by the railway 1!

The Honourable 8ir Bhupendra Nath Mitra : It has never been
seriously suggested that the floods in the Jumna at Delhi are intensified
by either the railway or the irrigation arrangements in the vicinity ;
they are due entirely to natural causes.

»

Di1scHARGE OF WORKERS EMPLOYED IN THE TiTAGHUR PAPER MiILLs.

227. *Mr, Kamini Kumar Chanda : Are Government aware that as a
result of Government placing orders for paper from abroad many of the
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workers of the Titaghur Paper Mills, Ltd, are unemployed ! D¢ the
Government propose to reconsider their decision and place orders with
Indian paper mills and thus preserve the source of employment for
hundreds of paper mill workers ¢

The Honourable 8ir Bhupendra Nath Mitra : The Honourable Mem-
%er is referred to the reply given by me to Lala Duni Chand’s question
No. 182,

DivisioNAL SUPERINTENDENTS ON THE NORTH WESTERN AND Easr INDIAR
RaiLways.

228, *Maulvi Muhammad Yakub : Will the Government be pleased
to state :

(a) How many posts of Divisional Superintendents have been
created on the North Western Railway and the East Indian
Railway, including the Qudh and Rohilkhand Railway !

(b) By what method have the above-mentioned posts been filled
and what are the qualifications required for the post !

(¢) Has any Indian been appointed to any of the posts ¥ If not,
why not 1

(d) Are there any senior Indian officers en the North Western
Railway and the East Indian Railway including the Oudh
and Rohilkhand Railway { If there is any, why were his.
claims not considered in filling up the posts of the Divisional
Superintendents {

(¢) What are the functions and duties of a Divisional Superin-
tendent, and what salary and allowances does the post carry

(f) By whom were the functions and duties of the Divisional
Superintendents performed before these posts were created,
and what was the salary of the officers performing those
duties ¢

(g) How many posts were abolished by ecreating the new post of
Divisional Supcrintendent, and what was the effect of
this change on the finances of the Railways concerned 1
Mr. G. G. 8im : (a¢) There are 7 Divisions on the North Western:
Railway and 6 on the East Indian Railway.
(b) The appointments have been made on selection based on pro-
fessional efficiency, experience and administrative capacity.
(¢) Yes. An Indian officer is officiating in one of these posts.

(d) Yes.

(e) Under the Divisional System, railways have been divided
up into divisions which are placed under the administrative charge of
Divisional Superintendents subject to the general control of the Agent.
I'];:oz]i)&igisionnl Superintendents get Rs. 1,850 per month and the others

(f) Prior to the introduction of the Divisional System, the adminis-
trative control was centralised in headquarters and the work was per-
formed through departments. Responsibility has now been deeentralised
as indicated in my reply to (e¢) above.
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(g) It is too early as yet to estimate the full financial effect of the
Divigional System with respect to reduction of staff or improvement in
working efficiency.

Mr, M. K. Acharya : May I know, Sir, when these posts of Divisional
Superintendents were created ; whether before or after the last Budget !

Mr, G. G. 8im : Before the last Budget.
EXPENDITURE ON THE RAILWAY WORKSHOP AT MORADABAD oF Moxmy
SANCTIONED FOR (GENERAL REPAIRS.

229, *Maulvi Muhammad Yakub : (a) Is it a fact that the money
sanctioned for the general repairs was spent on the railway weorkshop at
Moradabad during the last three or four years %

(b) Who was responsible for this mismanagement, and what action,
if any, was taken against the officer or officers concerned ¥

The Honourable Bir Charles Innes : (a) and (). Government have
no information and are unable to enquire into the question as now
stated as it is not understood what ‘‘ general repairs ’’ are referred
to.

Proressor JevoNs' Book ox CUuRRENOY AND EXCHANGE.

230. *Mr, Jamnadas M. Mehta : (¢) With reference to the reply
given by Government in the Assembly on the 27th February 1925, to Seth
Govind Das’ question, will Government be pleased to state :

(¢) whether the sum of Rs. 7,079 only was paid to Professor Jevons
for his book only or for other services he may have rendered,
" and, if so, what those services were ; and

(#) if the said amount was paid for the book only, will Government
be pleased to state why this particular book on Currency and
Exchange was specially favoured in this way !

(b) Do Government accept this book as an authoritative exposition of
Government’s policy regarding Hxchange up to the date of publication
of the book ?

(¢) Is it a fact that Professor Jevons was employed on special duty
at Simla during Augu t-September 1920, when the Indian Coinage and the
Indian Paper Currency Acts were amended !

_ (d) Had he any hand in the drafting of the provisions of the amend-
ing Bills ¢ _

. (e) If the answer to (d) be in the affirmative, was any remuneration
given to Professor Jevons for such work, and if so, what was the amouns
of such remuneration 1

) The Honourable Sir Basil Blackett : (a) The sum in question was
paid for the book only which was written with the object of explaining
the intricacies of Indian Currency and Exchange in language as simple
a3 possible for the enlightenment of the general publie.

(3), (c) and (d). The answer is in the negative.

(e) This does not arise.

*231.

% Mr. Jamnadas M. Mehta did not wish to put this question.
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HArAsSMENT To THIRD CLASS PASSENGERS BY THE TIOKET-OHEOKING SYSTEM
INTRODUCED ON THE KHOOLNA BrancH oF THE EAsTERN BENGAL RarL.
WAY,

232. *Mr, Kamini Eumar Chanda : (¢) Has the attention of Govern-
ment been drawn to repeated complaints in Caleutta newspapers like the
Forward and the Amrita Bazar Patrika and summarised in a letter over
the nhme of Babu Lakshmi Kanta Sen-Gupta in the Forward of the 24th
July that the Eastern Bengal Railway has recently introduced a system
of ticket-checking on the Khoolna branch which causes great harassment
to third class passengers {

(b) Is there any necessity for the procedure therein described 1

The Honourable 8Bir Charles Innes : (¢) and (b). The Honourable
Member will see from the debate in this House on the 28th February last that
the evil of passengers travelling without tickets has assumed very serious
dimensions and that in the year 1924 nearly 2} million passengers were
detected travelling without tickets. The Government are not aware
whether the Agent of the Eastern Bengal Railway has introduced a
new system of checking tickets, but they are sure that he will be
anxious to reduce avoidable hardship to passengers as much as possible,
and they will forward to him a copy of t}lis question and answer.

ALLEGED CENSORING OF LETTERS ADDRESSED TO DR. RABINDRA NATH
TAGORE.

233. *Mr, Kamini Kumar Chanda : (a) Has the attentior? of Govern-
ment been drawn to an allegation of Caleutta newspapers that letters of
Dr. Rabindra Nath Tagore are opened in the Post Office before delivery ?

(b) Is it a fact that a registered letter from abroad on being opened
by him was found to contain another letter addressed to him from Eastern
Bengal on a much later date suggesting the inference that both letters
were opened, and that, in re-inclosing them, both were through mistake
put in the same cover {

(¢) Will the Government please say if there is any truth in the
allegation, and if so, the reasons for censoring his letters {

Mr. G. P. Roy : With your permission, Sir, I should like to give
one reply to this question, and to Mr. Gaya Prasad Singh’s question
No. 243 on the same subject.

Dr. Rabindra Nath Tagore’s letters are not censored, and when thc
allegations in the Servant of the 24th July 1925 came to the notice of
Government an inquiry was made into them. It appears that two foreign
registered letters addressed to Dr. Tagore were received for delivery in
Calcutta on the 27th June, and were sent by mistake to the Beadon
Street Post Office on the 28th of June. On the following day they were
returned by the Beadon Street Post Office to the Calcutta General Post
Office, and were forwarded by the Calcutta General Post Office to the
Barabazar Post Office. Apparently, therefore, the letters were addressed
to Dr. Tagore's Calcutta address, Dwarkanath Tagore Lane, which is
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within the delivery area of the Barabazar Post Office. That Post Office
redirected them to the Santiniketun Post Office on the 1st July ; they were
received at Santiniketan on the 2nd July, which was a Post Office holiday,
and were delivered to Dr. Tagore on the following day. One of these
two letters is apparently the one referred to in the newspaper report, but
unfortunately the cover was not preserved by Dr. Tagore, and I have
consequently not been able to discover how a letter from Decca came to
be found inside it.

Mr. K. Ahmed : Sir, it may be that one of the envelopes was torn
to pieces and the post office clerk put the letter in the other emvelope.
If that is the case there is nothing wrong 1

SEGREGATION BIiLL IN SOUTH AFRICA.

234, *Mr. Kamini Kumar Chanda : (¢) Has the attention of Govern-
ment been drawn to a Bill introduced into the South African Assembly
embodying the policy of the Government of that country dealing not only
with residential and commerecial segregation but also with land ownership
specially in Natal—with the express objeet of reducing the Indian popula-
tion to a very considerable extent ?

() Will the Government please state what they propose to do for the
protection of Indian interests ?

Mr. J. W. Bhore : (a) The reply is in the affirmative.

(b) The Government of India have so far merely seen summaries of
the measure in the Press. Tie full text has been wired for and will be care-
;ully examined on receipt with a view to determine what. action is called

or.

ADMISSION OF STUDENTS FROM AJMER-MERWARA TO THE THOMASON
‘EnxciNeerING CoLLEGE, ROORKEE.

235, *Rai Babib M. Harbilas 8arda : (1) Is it a fact that the
Superintending Engineer, the Executive Engineer and the Assistant
Engineers in Ajmer-Merwara are on the United Provinces Public Works
Department cadre {

(2) Is it a fact that all appointments of Superintending Engineers
and Executive Engineers in Ajmer-Mervara are filled up by members of
the United Provineces Public Works Department 1

(8) Are the Government of India in the circumstances prepared to
persuade the Government of the United I’rovinces to give to students from
Ajmer-Merwara seeking admission to the Thomason Engineering College,
Roorkee, the same facilities for admission to and education in that College as
are given to students from the United I’rovinces !

The Honourable Bir Bhupendra Nath Mitra: (1) Y

(2) Yes.

(3) Under the rules for admission to the Civil Engineer class of the
Thomason Civil Engineering College, Roorkee, no students from provinces
outside the United Provinces can be admitied to that class unless they apply
through the Government of the provinee, in which they reside, for per-
mission to appear at the admission examination of the college and the
Government concerned agrees, in the event of such students gaining a
Place in the examination which would otherwise entitle them to admission,

L107LA 5
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to pay a contribution towards the cost of their training. So far:as studexts
regident in ‘the territories administered by minor Loecal Governments
(including Ajmer-Merwara) are concerned, an order has recently been
issued by the Government of India under which, if any such student
applies through the head of the Government concerned for permission to
appear at the entrance examination of the college and having obtained such
permission succeeds in obtaining entry thereto, the cost of his training,
excluding such fees and expenses as are ordinarily defrayed by the students
themselves, shall be aceepted as chargeable to Central Revenues. As a
result of this order students from Ajmer-Merwara seeking admission e
the Thomason Civil Engineering College, Roorkee, are afforded the same
facilities as are given to students from the United Provinces, except that
they are not eligible for scholarships reserved ‘for candidates resident in
that province.

APPLICATION BY AN INDIAN Rap10 TELEGRAPH COMPANY TO ERECT A BEAM
STATION,

236. *Khan Bahadur Sarfaraz Hussain Khan : (a¢) With reference
to the Government reply ‘‘ the matter is under discussion ’’ in answer to
my starred question No. 267, asked in the Assembly on the 26th January
1925 regarding the application by an Indian Radio Telegraph Company for
a licence to erect a beam station, will the Government be pleased to state
if they have arrived at any definite conelusion ?

(b) If they have, will they please state their decision ¢

(¢) If not, will they please state when they are likely to arrive at a
decision.

‘Mr. G.'P, Roy : (2¢) Yes.

(b) A license has been granted to and an agreement has been made
with the Indian Radio Telegraph Company for the gstablishment and
working of a ‘‘ beam ’’ station in India to communicate with England. A
copy of each will be found in the Members’ Library. A copy of the
application is placed on the table.

(¢) Does not arise.

ESTABLISBHMENT, MAINTENANCE AND WORKING OF A COMMERCIAL
RADIO BERVICE BETWEEN INDIA AND THE UNITED KINGDOM BY
MEANS OF BEAM STATIONS. -

Application.
To
Tae DIRECTOR GENERAL or POSTS axp TELEGRAPHS, INDIA,

1. We offer to undertuke and hereby apply for the necessary license under the
Indian Telegraph Act, 1882, to establish, maintain and work & ecommercial radic
Seivice between India and the United Kingdom (hereinafter called the Service) by
means of the Mareconi Beain Bystem and we aro prepared to enter into an Agreement
with the Goverument of India which agreement shall be contingent npon the license.

2. We certify that wo are o Company registered in British India under the Indian
Companies Acts with Rupee eapitul and that the registered office of the Company is
situate at 84, 86 & 38, Apollo Bunder Road, Bombay.

8. We undertake that at lenst 60 per cemt. of amy eapital to be expended upon
the Bervice sball be offered for subscription in India. Pe ¥
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4. We certify that the Company holds the necessary rights to exploit and use
all patents necessury for tho efficient working of the Service.

Dated this Srd day of February 1925,
(8d.)
Becretaries and Treasurers,
The Indian Radio Telegrapk Co., Ltd,

TrADE UnioNs IN THE PRovINCES oF BRITIsSH INDIA.

237. *Khan Bahadur Sarfaraz Hussain Khan : In connection with
my starred question No. 268 asked in the Assembly on the 26th January
1925, regarding the number of Trade Unions in the Bombay Presidency,
will the Government be pleased to state—

(a) if there are Trade Unions in the other Provinces of British
India ; and
(b) their number respeectively wherever they exist ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.
(b) The Government of India have no reliable statisties,

238. (Answered on 25th August 1925).

AMENDMENT OF THE CRIMINAL PRoOEDURE (oODE.

239, *Khan Bahadur Sarfaraz Hussain Khan : (¢) Has the attention
of Government been drawn to the letter published in the issue of the
Searchlight of Friday, the 3rd April 1925, page 4, under the headinﬁ_
“ Letters to the Editor ”’, ** Criminal Justice ”’, ¢ A Serious Anomaly '’

(b) If so, will they be pleased to state if they are prepared to appoint
a Committee to further amend the Criminal Procedure Cede in the light
of the suggestions made by the writer ¢

Mr. H. Tonkinson :.(a) Yes.

(1) No.

Eban Bahadur Barfaraz Hussain EKhan: Will the Government
kindly give reasons !

Mr. H. Tonkinson : Government do not consider that anything more
is required in this case than is already provided for in section 426 of
the Code of Criminal Procedure, nor in fact do they think it would be
possible in the intcrests of the proper administration of criminal justice
to provide anything more than is provided in that section already.

Mr. K. Ahmed : In the light of the suggestion given by the writer,
as stated in the question, probably it is contrary to the spirit of the
eriminal law in this country to amend the same any more. ‘Is not that

so ?

PrixTING OF STAMPS IN INDIA.
240. *Mr. Gaya Prasad 8ingh : Will the Government be pleased to
say by what time they expect to start printing stamps, ete., in India 1
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The Honourable Sir Basil Blackett : It is expected that the print-
ing of stamps at the Nasik Security Press will commence early in Nov-

ember 1925.

InDiAN OrFIOERS IN THE INDIAN MEDIOAL SERVICE.

241, *Mr. Gaya Prasad 8ingh : (a) Will the Government be pleased
to state how many Indians were taken into the I. M. 8. during the late
war !

(b) How many of them have been demobilised, and how many are
still employed in army hospitals { .

(¢) Will the Government state if they are prepared to retain the
services of those who are willing to remain in the service, instead of
reoruiting new 1. M. 8. officers ?

Mr. E. Burdon : (a) As previously stated on the 10th January
1922, in reply to part (e) of umstarred question No. 86, 1,004 Indian
gentlemen were granted commissions in the I. M. S. during the war.

(b) 74 temporary officers are still in service : the remainder, with
the exception of 86 who have been granted permanent commissions, have
been demobilised.

(¢) Government are not prepared to give any assurance on the point.
They can only undertake to select the men with the best personal and
professional qualifications, whether for appointment to, or retention in,
the Service.

TRANSFER OF INDIAN I. M. 8. OrricERs FroM MiLiTARY TO OrviL EmMpLOY-
MENT.

242. *Mr. Gaya Prasad Bingh: (¢) What is the percentage of
Indian I. M. S. officers in the Military from 1920 to 1925

(b) What is the percentage of Indian I. M. 8. officers in Waziristan
Bervice at present ?
~ (¢) What percentage of Indian I. M. S. officers have been transferred
from the Military to Civil within the last five years ; and how many are
Europeans 1!

‘Mr. E. Burdon : (a) The percentage of Indian officers to the total
number of officers of the Indian Medical Service in military employment
for the period in question is as follows : —

1920—68.66 ; 1921—68.95 : 1922—56.29 ; 1923—54.29 ; 1924—
58.33 ; 1925—53.68.

(b) The percentage of Indian Medical Service officers to the total
number of officers in military employment serving in Wagiristan is at
present 75.

(c¢) During the period from August 1920 to August 1925, 140
officers of the Indian Medical Service were transferred to civil employ.
Of this number, 92 are Europeans and 48 Indians.
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ALLEGED CENSORING OF LETTERS ADDRESSED To DR. RaBINDRA NaTH
Tacore.

1243, *Mr. Gaya Prasad 8ingh : (a) Has the attention of the Govern-
ment been drawn to the Servant, dated the 24th July 1925, under the head-
ing ‘‘ Rabindranath’s letters censored, an interesting revelation '’ ¢

(b) Is it a fact that a registered letter addressed to Dr. Rabindra
Nath Tagore from Germany was due to him at Santiniketan on the 29th
or 30th June at the latest, but that he received it on the 3rd July ; and
on opening it, he found that a letter, bearing the date 26th June, addressed
from Dacca, found a place in the same envelope %

(¢) Is it a fact that the poet’s letters are censored ; and if so, under
whose authority ?

(d) Are the Government prepared to make an inquiry into this ¢

INDIAN REPRESENTATIVES AT THE SEPTEMBER SESSION OF THE LEAGUE oF
NaTions.

244, *Mr. Gaya Prasad 8ingh : (a) Is it a fact that Lord Willingdon,
the Maharaja of Patiala, and Sir Atul Chandra Chatterjee have been
nominated to represent India at the September session of the League of
Nations ! If so, on what principle have these nominees been selected 1

(b) Why is it that no non-official of British India has been selected ;
and why was the Central Legislature not given a chance to elect the

representatives ¢

(¢) Are the Government prepared to lay on the table all correspondence
on the subject ? 2

(d) Does India contribute anything to the League of Nations ¥ And
if so, how much per year, and since when

Mr, L. Graham : (a) Yes. They were selected on the principle of
their general suitability to represent India.
(b) On the first part I can add nothing to my reply to (a). As re-

gards the second part, the Honourable Member is referred to the reply
given to question No. 1778 put by Khan Bahadur Sarfaraz Hussain

Khan on the 11th September 1924.

(¢) No.

(d) Yes, gince 1920. The contribution fluctuates in accordance with
the amount of the League’s expenditure for the year in question and
the proportion for the time being allocated to India.

Mr. N. M. Joshi : May I ask, Sir, whether it is British India that is
& member of the League of Nations or the India, including Indian States, .
that is a member ?

t For angwer to this question, see answer to question No. 233.
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Mr. L. Graham : Will the Honourable Member repeat his question ?

Mr. N. M. Joshi : My question was this : Is it Br‘itish_' India that is
a member of the League of Nations or is it the India with the Indian
States that is a member.

Mr. L. Graham : It is, as the Ilonourable Member describes it, the
India with the Indian States.

Mr, B, Das : May I ask, Sir, on what prineiple Lord Willingdon was

chosen as the leader of this delegation and not the 1ligh Commissioner
for India ?

Mr. L. Graham : T take it, on the principle of general suitability.

- Mr. N. M. Joshi : May 1 ask, Sir, whether any of these Indian States
bears any portion of the contribution to the League of Nations ?

Mr. L. Graham : Of that question, Sir, T should like to have notice.

PROHIBITION OF THE EMPLOYMENT OF INDIAN TROOPS OUTSIDE INDIA.

245. *Mr. Gaya Prasad Bingh : (¢) Will the Government be pleased
to say if Indian troops, stationed either in India or elsewhere, have been
despatched, or have been instructed to hold themselves in readiness to be
despatched to Hong Kong or any other part of China, to be employed
against the Chinese 1

(b) Do the Government propose to prohibit the employment of Indian
troops outside India f

- Mr, E. Burdon: (a) As regards the first portion of this question,
attention is invited to the reply which I have already 'given to part (¢)
of another question asked by Mr. Bhubanananda Das, No. 105, As re-
gards the second part, Government regret that, in the public interest,
they can give no information. ,

(b) No. The policy which the Government of India follow in this
matter is that formulated in a Resolution adopted by the Legislative
Asgembly on the 28th March 1921.

Numser or INDIAN TROOPS EMPLOYED OUTSIDE INDIA.

246. *Mr. Gaya Prasad Singh: Will the Government kindly lay
on the table a statement showing Indian troops who are at present employed
or stationed outside India (if any), indicating separately the strength of

such troops, the places where they are so employed or stationed, and also
since when 1 .

Mr. E. Burdon : The attention of the Honourable Member is invited
to the reply which T have given to question No. 105 asked by Mr.
Bhubanananda Das, Troops have been employed on garrison duty in
Iraq since the end of the Great War, Troops have been employed on
garrison duties in the other places mentioned since before the war.

REPLACEMENT OF THE BRITisH TRoOPS IN MUZAFFARPUR BY A SQUADRON OF
AEROPLANES.

247. *Mr. Gaya Prasad Singh: Is it a fact that as a measure ol

economy the Government propose to replace the British troops in Muzaffar-
pur by a squadron of aeroplanes ?
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Mr. E. Burdon : No, Sir, Government have no such intention. So
far from being economical, the proposal would entail large expenditure,
both initial and recurring, as the small existing establishment of the
Royal Air Force in India is required elsewhere for other purposes.

NUMBER OF (GOVERNMENT AEROPLANES IN INDIA.

248. *Mr. Gaya Prasad 8ingh : Will the Government be pleased to
say how many aeroplanes of all kinds they possess at present, and whece
they are stationed in India ¢ .

Mer. E. Burdon : The Royal Air Force in India copsists, of 6
squadrons, each of 12 aeroplanes, which are located normally at Quetta,
Peshawar, Risalpur, Kohat and Amballa. Four of these squadrons are
equipped with Bristol Fighters, and the remaining two with De
Havilland 9 A.'s.

Reserve aeroplanes are kept at Lehore and Karachi,
1249.

1250.

SEGREGATION OF DOMICILED INDIANS IN SOUTH AFRICA.

251. *Mr. ©. 8. Ranga Iyer : (a) Has the attention of the Govern-
ment been drawn to the announcement of the Minister of the Interior in
the South African Assembly of his intention to introduce a Segregutiom
Bill 1

(b) Are the Government aware that this is only an attempt on the part
of the Hertzog Government to revive the Class Areas Bill whiech the Smuts
Government introduced in the South African Parliament ?

(¢) Are the Government further aware that the object of the Segrega-
tion Bill is to make provision for the reservation of residential and trading
areas in urban areas for persons other than natives having racial character-
isties in common, in other words Asiatics 1

(d) Have the Government of India communicated their protest against
the segregation of all domiciled Indians alike for residence and trade ?

(e) If*‘ yes ', will the Government be pleased to lay on the table their
communication to the South African Gevernment and the reply, if any,
received from the South African Government f

Mr. J. W. Bhore : (¢) The Bill has already been introduced.

(b) The measure which the Government of India have only just re-
eeived is apparently more comprehensive in scope than the Class Areas
Bill referred to by the Honourable Member.

(¢) Yes.

(d) and (e¢) The Honourable Member’s attention is invited to the
answer given by me to part (b) of Mr. K. K, Chanda’s question No. 234,

HoLipAYs IN THE MILITARY ENGINEERING DEPARTMENT.
252. *Mr. 0. 8. Ranga Iyer : (¢) Has the attention of the Govern-
1nent been drawn to a circular issued by the Colonel Commandant Chief
T Thase questions were omitled by Mr. C. 5. Banga Lyer.
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Engineer, Eastern Command, dated Nainital, 29th June 1925, regarding
general holidays to M. E. S. personnel ?

(b) Are the Government awarc that the holidays which have been
disallowed include some important religious holidays 1

(¢) Is it a fact that the clerks in the Military Engineering Depart-
ment are governed by the Civil Service Regulations except in so far as they
have to sign an agreement binding themselves to go on field service when
required * .

(d) Isit a fact that in the matter of holidays they have been governed
by the Negotiable Instruments Act, privileges under which are affected
by the circular referred to !

(e) Will the Government be pleased to state that they will not deprive
the clerks in the Military Enginecring Department of the gazetted holidays
they have so long enjoyed !

Mr. E. Burdon : (a) Yes, Sir.

(b) This would appear to be the case.

(¢) Yes, Sir.

(d) and (e) The reduction of holidays generally was a measure recom-
mended in the interests of economy by the Retrenchment Committee.
A considerable reduction has accordingly been carried out at the head-
quarters offices of the Government of India. It is however the establish-
ed custom for military offices elsewhere to follow the Local Governments
in the matter of holidays, as holidays vary to an appreciable extent in
different localities. The Government of India will bring the matter
to the notice of G. 0.’s C.-in-C. and the (i. O. C.. Burma Distriet, with a
view to ensuring that the practice in military offices under their respective
ecommands follows, as closely as possible, that of the Local Government
eoncerned, in future,

ExMpLOYMENT OF INDIAN TroOPS OUTSBIDE INDIA.

253. *Mr. 0. B. Ranga Iyer: Will the Government be pleased to
state in what places outside India Indian troops are employed and for
what purposes ?

Mr. E. Burdon : The attention of the Honourable Member is invited

to the reply which I have already given to Mr. Bhubanananda Das’
question No. 105.

Mr. 0. 8. Ranga Iyer : Will the Government be pleased to withdraw
the Indian troops from China and also from Egypt 1
_Mr, E. Burdon : I have already answered that question in the answer
which T have quoted.

Mr. 0. 8. Ranga Iyer : Are the Government aware that Indiang re-
sent the use of Indian troops in Asiatic countries in order to deprive
those countries of their freedom ? '

Mr. E. Burdon : No, Sir.
TriAL oF A Crvin S8urr acamnst Lara Mott RaM, GOVERNMENT CONTRACTOR,
NortH WesT FroNTIER PrOVINCE, BY A CoUNciL or ELDERS.

254. *Lala Pnni Ohand : (s) Is it a fact that a civil suit brought
against L. Moti Ram, Government contractor, a resident of Chakwal,
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District Jhelum, in the court of the Assistant Commissioner, Tank, Distriet
Dera Ismail Khan, has been made over to the Couneil of Elders under
section 8 of the Regulation No. 3 of 1901, Frontier Crimes Regulation 1

~(b) Will the Government be pleased to state on what grounds the
said suit was made over to the Council of Elders and could the Assistant
Commissioner legally do so 1
(c¢) Is it a faect that in the above suit the Assistant Commissioner,
Tank, issued a warrant of arrest for the attendance of the defendant ; if
so, under what provisions of law could this be done ?

8ir Denys Bray : Inquiry is being made from the local Administration
and a reply will be furnished to the Honourable Member in due course.

Lala Duni Chand : May I know the reason, Sir why roplies to
questions relating to the North-Western Frontier Province are
invariably not ready %

8ir Denys Bray : I deny both fact and imputation, Sir.

Lala Duni Oband : I could give a number of instances in which the
reply has been given in this way.

1255,

PusLic 8rvioE CoMMISSION,

256, *Mr. R. K. Shanmukham Ohetty : Do Government propose to
consult this House before delermining the pature of the duties to be per-
formed by the Public Service Commission, its composition, its rights and
privileges 1

The Honourable Bir Alexander Muddiman : The answer is in the
negative.

EMPLOYMENT OF CHINESE LABOURERS BY THE GREAT INDIAN PENINSULA
AND THE BoMBAY, BARODA AND CENTRAL INDIA RArLways.

267. *Mr. R. K. Shanmukham OChetty : (1) Is it a fact that Chinese
labourers are being employed in some of the Great Indian Peninsula Rail-
way workshops and on the Bombay, Baroda and Central India Railway !

(2) Are Government aware that the employment of these imported
artisans will reduce the work and the wages of Indian labour ! Are
Government prepared to take steps to discontinue this pragtice !

(3) Has any representation been made to the Agent,of the Great
Indian Peninsula Railway that some of these Chinese workmen are very
rude towards the Indian workmen and that frequent brawls have resulted
as a consequence of this ? If so, has any action been taken !

The Honourable 8ir Charles Innes: (1) Some Chinese workmen
are employved on the Great Indian Peninsula Railway but, with the exeep-
tion of one chargeman, not on the Bombay, Baroda and Central India
Railway.

(2) The Chinese workmen are employed under contract and they
generally earn higher wages in view of their greater outturn per head

t Answered on 26th August, 1985,
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as compared with Indian labour. Their employment in these circums-
tances cannot, therefore, have the effect of depressing the scales of pay
drawn by the latter and Government, therefore, see no reason to instruct
the Agent to discontinue this practice.

(3) The Agent of the Great Indian Peninsula Railway reports that
no representation has reached him suggesting that the Chinese work-
men have failed to observe those courtesies that are usual amongst the
labour employed in these shops.

SEGREGATION OF DOMICILED INDIANS IN SoUTH AFRICA.
1258. *Mr. R. K. S8hanmukham Chetty : (1) Has the attention of

the Government been drawn to a report in the Press that in the South
African Assembly the Minister of Interior has intimated his intention of
introducing a Bill to make provision for reservation of residential and
other areas in urban areas, for certain persons having racial charaeteristiea
in common f{

(2) Have Government reeeived any communication on this measure
from the South African Government or the Colonial Office ¢

(3) Is it a fact that the proposed measure is in effect a revival of the
Class Areas Bill introduced some time back by the Smuts Government,
and that it would enable the South African Government to segregate the
domiciled Indians alike for residence and trade ?

(4). What action do Government propose to take in this matter ?

RESOLUTION re GRIEVANCES OF INDIAN SETTLERS IN TANGANAYIEA,

7259. *Mr, R. K. Bhanmukham Ohetty : Will Government be pleased
to state what action they have taken to give effect to the Resolution passed
in this House regarding the grievances of the Indian settlers in Tanga-
nuyika !

ENCOURAGEMENT OF THE INDIGENOUS PAPER INDUSTRY.

260. *Mr. R. K. 8hanmukham Ohetty : (1) Is it a fact that for
some years past the (Government have been encouraging the indigenous
paper industry by placing their orders with Indian paper manufacturing
companies 1

(2) Is it a fact that this year the major portion of their orders have
been placed abroad ¥ If so, will Government be pleased to state why the
orders for paper were placed abroad 1

(3) Has any representation been made to Government that as a
consequence of their action some of the Indian paper mills have been
obliged to reduce their output and that a number of workmen have been
thrown out of employment ?

(4) Do Government propose to place their orders for paper as far
as possible with Indian paper companies ¢

Mr. R. K. Shanmukham Chetty : Questions Nos. 258, 259 and
260 have already been answered, Sir. T put question No. 261.

t Already answerod—vide Mr, Chetty 's remark below question No. 260.
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AFPPRENTICES IN THE PAREL WORKSHOP OF THE GREAT INDIAN PENINSULA
RaiLway.

261. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
the supplementary questions to starred question No. 36 asked in the
Assembly on the 22nd January 1925, will the Government please state :

(a) The number of Indian apprentices in Class A of the Pare]
Workshop of the Great Indian Peninsula Railway Company ?

(b) Whether Matriculate Indians are eligible for Class ‘“ A’ or
(X3 B » ’

Mr. G G 8im: (a) Ten.

(b) Candidates who have passed the High School or Seventh
Standard have to qualify for admission to the ‘“ A’ or ‘* B " grade
apprenticeship by passing an entrance examination. For the ‘‘ A"’
grade a candidate must obtain 50 per cent. marks in Mathematies and
60 per cent. in General Knowledge and for the ‘“ B '’ grade 40 per cent.
each in Mathematics and General Knowledge. No distinction is made
between Europeans and Indians.

GRANT OF TRE FRANCHISE TO INDIANS RESIDENT IN AUSTRALIA.

262. *Khan Bahadur 8Sarfaraz Hussain Khan : With reference to
the Government reply to the starred question No. 46 asked in the Assembly
on the 22nd January 1925, regarding the grant of the franchise to Indians
resident in Australia, will the Government be pleased to state the result of
the inquiries if completed ?

Mr. J. W. Bhore : The Government of India are glad to announce
that a Bill was introduced in the Commonwealth Senate on
the 12th June 1925 amending sub-section (5) of section 39 of the
Commonwealth Electoral Aect, 1918-1924, by adding after the word
‘““ Asia ' the words ‘‘ (except British India) ’’. This measure will
give the Commonwealth franchise to subjects of British India at present
domiciled in Australia and is the fruition of the hopes held out by the
Commonwealth Government to Mr, Sastri on the occasion of his visit
to Australia in 1922. The Bill was passed by the Senate and read for
the first time in the House of Representatives of the Commonwealth of
Australia on the 8th July 1925. Indians, when this Bill passes, will
enjoy both the State and Commonwealth franchise throughout Australia,
except in Queensland and in Western Australia, where Indians do not
enjoy the suffrage in respect of elections for the Lower House.

Mr. K. Ahmed | May I ask a supplementary question, Sir 7 What
are the reasons that in Queensland and in one other place Indians do not
enjoy the same privileges in the matter of franchise as they do in other
places ¢

Mr. J. W. Bhore : I may inform the Honourable Member that I do
not know.

Mr. K. Ahmed : What are the reasons that in Queensland and
one other place in Australia Indians do not enjoy the sdme right of
franchise as they do in other places in the same country ¢

Mr. J. W. Bhore : I have already informed the Honourable Member
that I do not know.
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Mr, K. Ahmed : Will the Honourable Member be good enough to
inquire into the matter and enlighten the House as to the reasoms, if
possible before this Session is over ?

Mr. J. W. Bhore : I would suggest to the Honourable Member that
he should wait until this Bill is passed into law.

Mr. K. Ahmed : Since the Honourable Member has already stated
that it is only in Queensland and in one other place in Western Australia,
that the Indians will not get the same right of franchise which they get
in other places under the Bill when it is passed into law, I suppose the
Honourable Member will be good enough to inquire into the reasons why
Indians should not get the same privileges 7

Mr. J. W. Bhore: I have already replied to the Honourable
Member.

AUDITING OF THE Accotm'rs OF THE GOVERNMENT AGRICULTURAL FARM AT
TARNAB, .

263. *Khan Bahadur Barfaraz Hussain Khan : With reference to
the Government reply to my starred question No. 116 and my supple-
raentary questions asked in the Assembly on 23rd January 1925, regarding
the auditing of the accounts of the Government Agricultural Farm at
Tarnab, will the Government be pleased to state :

(a) If the inquiry has been completed 1
(b) If so, will they please communicate the result to the House 1
Mr. J. W. Bhore : (a¢) Yes.

(b) A statement embodying the information desired by Lala
Duni Chand has been placed in the Member’s Library.

InpiAN ForesT SERVICE EDUCATIONAL STAFF AT THE FOREST RESEARCH
INsTITUTE AND CoLLEGE, DEBRA DUN,

264. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
the Government reply to my starred question No. 118 asked in the Assembly
on the 23rd January 1925, regarding the Indian Forest Service Educational
Staff, will the Government please state :

(a) If they have arrived at any decision {
(b) If so, will they please communicate the result to the House ¢
Mr. J. W. Bhore : No final decision has as yet been arrived at.

Khan Bahadur Barfaraz Hussain Khan : May I know, Sir, by what
time Government hope to arrive at a decision ¥

Mr. J. W. Bhore : It is quite impossible for me to say, Sir. The
whole question of the future of the college at Dehra Dun is at the
present moment under consideration.

PrOPER REPRESENTATION OF MUBAMMADANS IN THE INOOME-TAX DEPART-
MENT, PuNsaB AND THE NORTE-WEST FRONTIER PROVINCE.

265, *Mr. 8. 8odiq Hasan : (a) Will Government be pleased to
lay on the table a statement showing the number of officers sanctioned for
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the Income-tax Department for the Punjab and the North-West Frontier
Province, namely :

1. The number of Assistant Commissioners,
2. The number of Income-tax Officers,
3. The number of Assistant Income-tax Officers ?
(b) Will the Government please state separately the— -

1. Number of Christians, _

2. Number of Hindus, holding the said posts in 1923, 1924
3. Number of Sikhs, and 1925 1

4. Number of Muhamadans,

(¢) Will Government please state how many of these appointments
were made or confirmed in 1924 and how many in 1925 1

(d) Is it a fact that only one out of nine vacancies was given to a
Mubammadan in 1924 and the remaining 8 to non-Muslims 1

(e) Is it a fact that in August 1924 the futurc 3 vacancies were
decided to be given to Muhamadans as the result of Muhamadan representa-
tions to Government 1

(f) Will Government be pleased to lay on the table the correspondence
that passed betwecen the Punjab Government and the then Commissioner,
on the subject of the advisability of the recruitment of more Muhammadans
in the Department ?

(g) Is it a fact that on the occasion of filling up the three vacancies
none has been given to & Muslim on the report of the Assistant Commis-
sioner deputed by the Commissioner to consider and suggest the names
of suitable persons {

(h) Will the Government state whether the present- Commissioner
of Income-tax consulted the previous correspondence on the subject ; if
so, the reasons why he could not give effect to the previous orders on the
~ subjeet 1

(¢) Will the Government please state what steps they propose to take
in future to ensure the proper representation of Muslims in the Income-tax
Department of the Punjab and the North-West Frontier Province ?

The Honourable 8Sir Basil P. Blackett : The answer is laid on the
table :

(a) The establishment to-day is as below :—

Punjab. N.W.F.P. Total,
1. Number of Assistant Cgmmissioners .., 3 . 3
2. Number of Income-tax Officers .. 27 4 31
3. Number of Assistant Income-tax Officers 6 .. 6
* The officer in ch of the Northern Pujnjab Division| being in charge of| the N. W.
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(d)
Chris- | Hindus. | Sikhs. | MORAI. | ey
!
1923. |

Punjab o | 2 1 . . 3
Asgistant Commissioners .. | .

N.W.F.P. .. *

Punjab . 2 16 4 5 26
Income-tax Officers - :

N.W.F.P. .. .. 2 1 3

1924.
) Punjab .. 2 1 3

Assistant Commissioners . .

N.W.F.P. .. *

Punjab . 2 14 4 5 25
Income-tax Officers . .

N.W.F.P. .. . 2 . 2 4

Punjab .. . 3 2 . 6
Assistant Inoome-tax :

Officers, N.W.F.P.
1926.

Punjab .. 2 1 .. 3
Asgistant Commissioners . .

N.W.F.P. .. .

Punjab . 3 14 5 ¢ 26
Income-tax Officers ..

N.W.F.P. .. . 2 e 2 4

Punjab 3 1 2 o
Asaistant Income-tax

Officers. N.W.F. P.

(¢) 8 appointments were made in 1924 and 2 appointments only have
been made so far in 1925.

(d) No. Two ont of eight vacancies were given to Muslims in 1924.

(e) the Commissioner decided to give the next two vaeancies of Assist-
ant Income-tax Officers to Muslims.

(f) No.

(g) The reply is in the negative. Two additional posts of Assist-
ant Income-tax Officers sanctioned by the Government of India have
been given to Muslims.

(h) The answer to the first part is in the affirmative ; the second
part does not arise as the Commissioner gave effect to the decision.

(i) CGeneral instructions as to the representation of different com-
munities in the public service have already been isswed to the Commis.
sioner of Income-tax.

SETTLEMENT oF MoPLAH PRISONERS IN THE ANDAMANS,

t266. *Mr. 8. Badiq Hasan : (¢) Will the Government be pleased to
state whether the Andemens have been abandoned as a penal settlement
48 recammended by the Jail Commissien {

t For answer to this question—see below question No. 270.
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(b) If the answer to the above is in the affirmative, would the Govern-
ment state under what Regulations the Moplah prisoners have been
deported there ?

(¢) If it was for the lack of accommodation in the Indian jails in
1921, cannot they be brought back now, conditions having altogether
changed since then ?

SETTLEMENT OF THE WIVES AND CHILDREN OoF MoPLAH PRISONERS IN THE
ANDAMANS.

1267. *Mr, B. Badiq Hasan : Will the Government be pleased to
state—

(a) Whether it is the Government of India or the Madras Government
which is responsible for the transportation to the Andamans of the wives
and children of Moplah prisomers {

(b) Whether they are aware that a strong and unanimous opposition
from the Indian Muslims is afoot against the scheme of this transporta-
tion ?

(¢) Whether they are aware that at its very inception this scheme
was condemned by the Al Ameen, the only Muslim organ of Malabar ;
and later on by the Malabar Muslims’ representatives in the local and
Imperial Legislatures { .

(d) Whether they are aware of resolutions protesting against the
scheme passed by the All-Muslim Parties Conference at Amritsar and a
huge meeting of Mussalmans representing all shades of political views at
Madras 1

SETTLEMENT OF MOPLAHS IN THE ANDAMANS,

1268. *Mr. B. 8adiq Hasan : Are the Government prepared to recon-
sider the whole scheme of Moplah transportation in view of the strong
opposition with which it has met ¥ Are they prepared to abandon it since
it is pernicious to the public sentiment ?

SETTLEMENT OF MoPLAR WoOMEN AND CHILDREN IN THE ANDAMANS FOR THE
ALLEGED PURPOSE OF WORKING ON ANGLO-INDIAN PLANTATIONS.

1269. *Mr. 8. S8adiq Hasan : (a) Will the Government be pleased to
state whether it is a faet that certain Anglo-Indians have acquired some
lands in the Andamans and it is to work om their plantations that
Mopiah women and children have been transported to that place 1

(b) If the answer to the above is in the negative, will the Government
assure this House that no such thing will happen in future 1

BETTLEMENT OF MOPLAHS IN THE ANDAMANS.

270. *Mr. B. Badiq ‘Hasan : (¢) Will the Government please
state whether they tried to persuade some Anglo-Indians and Europeuans
to colonize the Andamans and the scheme was dropped only after examin-
ing the Island and finding it uninhabitable ?

(b) If the answer to part (a) is in the affirmative, will.the Govern-
ment please state the reasons which led them to believe that the Island was
good enough for a Moplah settlement {

"t For answer to this question—ses below question No. 270,
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. (e) Will the Government be pleased to make a statement of their motive
in transporting Moplah women and children to the Andamans ¢

The Honourable 8ir Alexander Muddiman : With your permission’
Sir, I purpose to make a brief statement in answer to the five questions
standing in the name of the Honourable Member.

2. The accepted policy of Government is eventually to abandon the
Andamans as a penal settlement and to develop it as a free settlement.
This policy can only be carried out gradually. Prisoners sentenced to
transportation are no longer being sent to the Andamans as a matter of
course, but Government still retain the power to transfer prisoners to the
Settlement and have recently been exercising the power in the case of
prisoners who have volunteered for such transfer. The large number of
Moplah prisoners sentenced to transportation for participation in the
rebellion in 1921 taxed the accommodation of the jails in the Madras
Presidency to such an extent that it was necessary to afford some relief
and this was obtained by the transfer of a certain number of these con-
victs to the Andamans. The number of such conviets in the Andamans
at present is 1,141. These men are given self-supporter tickets, as circumns.
tances permit, but the Chief Commissioner has found it necessary to refuse
such tickets to men without families to help them. The climate of the
Andamans, as remarked by the Jails Committee, is not unlike that of the
Malabar Coast and is therefore similar to that to which the Moplahs are
accustomed. Permission to import their wives and families has been given
to Moplah prisoners quite as much in the interests of these prisoners as in
the interests of the Settlement, since men to whom small holdings have
been given find it difficult to work their holdings without the assistance
of their wives and families. I have seen suggestions that Government has
some dark scheme of altering the proportions of Hindus and Muslims in
Malabar by the deportation of Moplahs. If any contradiction of so absurd
a statement is required it is to be found in the fact that including wives
and children and other relatives the total number of Moplahs now in the
Andamans is only 1,600, whereas the 1921 Census shows the number of
Moplahs in Malabar was nearly 1,000,000. The fact is that Government
are anxious to make conditions for these men as easy as possible and at the
same time to give to them inducements to settle in the island as frce men.
Those who at present have small holdings are, in the words of the Chief
Commissioner, ‘ living the normal village life in exclusively Moplah
villages, frec from any possible taint of bad habits and vices alleged to
exist in some of the older self-supporter villages of the Settlement’. I
am fully aware that resolutions have been passed at various meetings
condemning the action of Government in this matter, but I am satisfied
that this has been due to lack of information in regard to the true facts.
The feelings of the Moplahs themselves in the matter may be judged from
the fact that there are at present a considerable number of Moplah prisoners
in the Madras jails who have applied to go to the freer life in the Andamans
taking with them their wives and families.

3. I should also like to mention for the information of Honourable
Members of this House that during the last Delhi Session T made an offer
to the two Moplah Members of the House to send them or two gentlemen
nominated by them to the Andamans at Government expense voluntarily
(laughter) to see conditions for themselves. They have not so far accepted
this offer.
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4. With regard to the references to Anglo-Indians’ settlement all that

I need say is that the Government of India have not tried to persuade any

Anglo-Indians to go as colonists to the Andamans, though they gave land

and some assistance to a batch of e¢z-service Anglo-Indians who were sent
to the Island as an experiment.

Mr. Mahmood Schamnad S8ahib Bahadur : Is it not a fact that
prisoners sent to the Andamans are not only those who were sentenced to
transportation for ‘life, but there are also some who were sentenced Lo

short terms of imprisonment ¢

The Honourable Bir Alexander Muddiman : As far as I know, it is not
a fact.

Mr. A. Rangaswami Iyengar : Has the attention of the Government
been drawn to the Resolution passed in the Madras Legislative Couieil
last week against carrying forward any further this scheme of colonization
of Moplahs in the Andamans, and that the non-official opinion in the
Madras Council was more or less unanimous in the matter {

The Honourable Sir Alexander Muddiman : I have seen that a Reso-
lution was passed, but I have not secn the debate.

Mr. Mahmood S8chamnad 8ahib Bahadur : Is it not a fact that
Government have got special officers for the purpose of carrying om
propaganda work among the Moplahs in order to induce them to go to the
Andamans ?

The Honourable 8ir Alexander Muddiman : I am not sure of that.
T believe a Deputy Collector from the Andamans did go to Madras, but
1 think he only once went to the prisoners.

Mr. A. Rangaswami Iyengar : May I know, Sir, if the Government
will eonsider the feelings of the community before they push forward the
seheme Turther t

The Honourable Bir Alexander Muddiman : T am certainly prepared
to cousider any reasonable objections to the schenie, but so far as at presenrt
advised, the Moplahs themselves like it, and I find it very difficult to
understand the opposition to the scheme.

Mr. Mahmood Schamnad S8ahib Bahadur : Are Government aware,
Sir, that there is general dissatisfaction and indignation among the
Moplahs regarding the scheme, and are the Government prepared, if the
dissatisfaetion and indignation increase, to meet another rising in

Malabar ¢

The Honourable 8ir Alexander Muddiman : If the mdzgnatmn 1
well founded Government will do their best to ullay it, but if it iy’ ill-found-
ed, they will disregard it.

Mr. K. Ahmed : Has the Honourable the Home Mcmber geen in the
Comrade a telegram from Madras the other day—a couple of days ago, I
believe—that there was a meeting among the Moplahs which passed &
resojution commenting on the action of the Government for engaging ove
Mr. Nair, who is supposed to be one of the officers of the Covernment, and
who has been misleading the Moplahs just as the brokers do in order to ‘send
eoolies to the tea gardens telling them that there are good prospeets beforo

L10TLA "
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them if they go fo tea lands and so forth ¥ Similarly, are Ggvernment

awaroe that this officer of Government has been misleading the Moplahs that

there are bright prospeets in the Andamans........ 1

Mr. President : The Honourable Member must make himself
intelligible if he desires that his question should be answered.

ReLEasE oF MorLam PRISONERS.

271, *Mr. B. Badiq Hasan : (a) Are the Government aware of the
Resolution passed by the Madras Legislature recommending the release of
the Moplahs imprisoned on account of the Moplah rebellion §

() IHave the Government of India ever considered the question of the
relcase of Moplah prisoners ¥

The Honourable Bir Alexander Muddiman : (a) Yes.

(b) The matter is primarily the coneern of the Liocal Govern-
ment.

StorraGR OF PASSENGER TRAINS AT BABARPUR OK THE Derut Umbara Karka
Rarwavy.

272. *Lala Duni Chand : (e¢) Is it a fact that on the Delhi Umbala
Kalka Railway some 8 or 9 ycars ago two new stations Babarpur and Rath
Dhana were opened and that since 1924 tickets for the latter station are
issued from every station on that line and all the passenger trains stop at
this station! while no passenger train stops at Babarpur much to the
inconvenience of the people concerned §

(b) If the reply to the above is in the afflrmative, are Government
prepared to issue instruections to the Railway Department to arrange for
the stoppage of passenger trains at Babarpur as early as possible ¢

Mr. (. G. 8im : The Government have no information but a eopy
of the question and answer will be forwarded (o the Agent.

Rrmovar oF THE RESTRICTION ON INTERMEDIATE CLASS PASSENGERS TO
TRAVEL BY THE CarcuTTA MAIL oN THE DELHI UMBALA KALKA
RarLway.

278. *Lala Duni Chand : (a) Is it a fact that passengers holding
intermediate elass tickets for less than 250 miles are not allowed to travel

by the Calcutta Mail on the Delhi Umbala Kalka Railway section which is
only 162 miles in length ¥

(b) Is it also a faet that this restriction has only been applied during
the last three or four years, and, if so, are Government prepared to get this
restriction removed as early as possible as it causes mudh inconvenience
and hardship to passengers travelling by mail on that line 1

Mr. G. G. 8im : (a) Intermediate class passengers are only booked by,
the Punjab Mail trains when travelling distanees of 200 miles and over.

(b) The restriction was imposed in 1919. The accommodation on
these trains is limited, and in the circumstances Government do ot pro-
pose to take any action in the matter.
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Incrusion or Economic History AnND PusLio EcoNoMIcs IN THE SYLLABUS
oF THE I.C.S. EXAMINATION HELD IN INDIA.

274. *Mr. 0. B. Rangs Iyer : Is it a fact that the syllabus of the
examination of the I, C. 8. held in London includes such subjects us
Bconomic History and Public Economics ¥ If so, are the Government of
India prepared to take any steps with a view to having these subjects
included together with Indian Economie History in the I. C. 8. examina-
tion held in India ¥ If not, why not t

The Honourable 8ir Alexander Muddiman : The syllabus of the
examination for admission to the Indian Civil Service held in London
includes, in addition to the general subject of Economics, the subjects of
Economie History and Public Economics. When the syllabus for the exami-
nation held in India was prepared a suggestion that there should be separata
papers on General Economies and Public Economices was carefully consider-
ed. The decision to include only the one general subject of Economics
was based on the view that one subject carrying 200 marks represented
more accurately the position of Economics in the Universities. The general
subject includes both Economiec History and Public Economics and tho
Government of India are not at present disposed to re-cpen the question
of dividing up the subjeets.

VacANCIES FOR PASSED CANDIDATES OF THE STAFF SELECTION BOARD.

275.*Mr. O. 8. Ranga Iyer : (a) Will the Government be pleased
to state :
(1) The number of outside eandidates who qualified themselves as
stenographers in the Staff Selection Board examination held
in 1924 1
(3#1) The number of candidates mentioned in (+) who have been
appointed as stenographers temporary and permanent 1
(#i) The number of outside candidates who qualified themsclves ax
Assistants (attached offices) and Lower Division Clerks in
1922 1
(¢¢v) The number of candidates mentioned in (#f) who have been
provided with Assistantships (attached offices) and Lower
Division Clerkships temporary and permanent ?
() Do the Government propose to give those passed candidates,
who are still unprovided for, preference to those, who would qualify them-
selves later on, in filling new vacancies 1

The Honourable Bir Alexander Muddiman : (a) The figures asked
for are :—
(¢) 14 . '
" (#) Three. Two others were offered appointments but were unable
to aceept them.
(1i1) 115,
(iv) 62.

(b) Such passed - candidates are, T understand, given preference,
provided they have kept the Board informed of their change of address,
if any, and have not hecome overage for entry into Qovernment serviee,

L107LA @
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S81aFF SELECTION B0oARD EXAMINATION,

276, *Mr, C. 8. Ranga Iyer: (i) Is it a fact that the Staff Selection
Board is going to hold another examination 1

(¢s) If mo, will it be open to outside candidates or to departmentul
candidates only, or to both ?

(i%i) If the answer to (¢) is in the affirmative, will the Government
state the different grades that will be open to outside candidates and tg
de¢partmental candidates 1

(iv) What is the exact date on which the examination will be held 1
The Honourable 8ir Alexander Muddiman : (i) It is propesed to hold

a further examination if the number of vacanecies in prespect justifies it,
Whether the examination will be conduected by the Staff Selection Board
or by the proposed Publie Services Commission I eapnot a{ present say,
That will depend a geod deal on the date of the examinatien.

(#) to (). I am afraid I cannot give any definite information at
present. It is probable that the examination will be confined te the 2nd

and 3rd Divisions, so far as outside candidates are coneerned.
L

EmproyMENT oF MusaMMADANS As CLERRS IN THE OFFicE oF THE CHigp
Meprcar Orricer, DELHT,

271. *Mr. Mahmood Schamnad 8ahib Bahadur : Is it a fact that
no Muslim has ever been appointed as a elerk in the office of the Chief
Medical Officer, Delhi Province 1

Mr. J. W. Bhore : A Muhammudan clerk wag emplayed temporarily
for ubout a year.

GraANT oF ExrENsioNs 1o THE HEAD CLERK oF vHE OFFICE @F THF CHIzp
MEepicaL OrFricER, DELHI.

278. *Mr. Mahmood Schamnad 8ahib Bahadur ; (a¢) Is it a fact that
the present Head Clerk of the office of the Chief Medieal Officer, Delhi
is above 55 years of age and has been granted mere than one extension of
gervice 1 '

(b) If so, why have the Fundamental Rules, not allowing any
extension of serviee, been ignored in his case ?

Mr. J. W. Bhore : (a) One extension of serviee has been granted to
the Head Clerk. )

(b) Fundamental Rule 56 (b) allows extension till the age of 60
in cases where the offieial is doclared medically fit,

NuMBER OF MusLiM AND NoN-MusLiM SUB-ASSISTANT SURGEONS AND ASSIST-
ANT SURGEONS IN THE DELHI PROVINCE.

279. *Mr. Mahmood Bchamnad 8ahib Bahadur : Will the Govern-
ment please lay on table & statement showing the number of Muslim and
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gon-Muslim Sub-Assistant Surgeons and Assistant Surgeons in the Delhi
Provines ?

Mr. J. W. Bhore : A statement giving the information required is
placed on tht table,

Statoment showing the mumbor of Muslim and Non-Muslim Sub-Assixtant Surgoons and
Assistant Surgeons employed in the Delhi Province.

Hindus. Muslims. Bikhs. Parsce. Total.
Amistunt Surgeons .. 3 . . 1 4
Bub-Aesistant Sutgeons .. 18 4 3 .. 20

ALLEGATIONS 'AGAINST THE SAMAJIST SUB-ASSISTANT SURGEONS OF THB
Ratsina HosriTaL.

280. *Mr., Mahmood Schamnad Bahib Bahadur : Is it a fact that
the Samajist Sub-Assistant Surgeons openly preached Shudhi in the
hospital at Raisina and an application, bringing this attitude of the said
Sub-Assistant Surgeons t6 the notice of the Chief Medical Officer, Delhi,
was made by the Muslim residents of Raisina, ¥ If so, what action, if any,
‘wae taken by the Chief Medical Officer in the matter 1

Mr. J. W. Bhore : The answer to the first part of the question is in
the negative. The application was received by the Chief Medical Officor
w}?n, oh inguiry, ascertained that there was no proof of the statements
therein.

Burroymex? of MuBAMMADAN AssiSTANT-SURGEONS IN THE CrviL HosPITAL,
DgLaI. -

281, *Mr. Mahmootl Bchamnad 8ahib Bahadur : (a) Is it a fact that
2 Muslim Sub-Assistant Surgeon has never been put in charge of the Inaocor
and Eye Departments of the Civil Hospital, Delhi §

(b) Is it a fact that the total absence of Muslim doctors from the
Indoor Wards of the Civil Ho$pital, Delhi, has often been resented by the
Muslim patients and public t

{¢) If o, what action do Government propose to take to remove this
grievance of the Muslims ¢

{d) Is it a fact that somoe time back there used to be one Muslim and
one non-Muslim Assistant Surgeon in the Civil Hospital, Delhi 1 1f so,
why has the place of the Muslim Assistant Surgeon now-been taken up by a
non-Muslim

(e) What action, if any, do Government propose to take to incremse
the number of Muslims in this branch of service of the Delhi Province {

Mr. J. W. Bhore : (a) No Sub-Assistant Surgeon is put in charge
of either the Indoor or the Eye Department of the Civil Hospital. These
posts are filled by Assistant Surgeons.

(b) No such resentment has been expressed by patients but from
time to time the absence of Muhammadan doctors from the Civil Hospital

been commelted upoen adversely in tbe local Muhammadan press,
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(¢) There is no real grievance as is evident from the faet that there
has been a general increase in the number of Muhammadan in-patients,

(d) There has never been any such arrangement as a matter of
course. As vaeancies occur suitable men are supplied by the Punjab
(tovernment irre:pective of their religion.

(e) No immediate action is required. When vacancies occur the
eppointing authority will be asked to bear in mind the desirability of
appointing Musalmans to Delhi if suitable men are available,

EmpLoyMENT OoF MusniMs IN THE RaiLway BOARD, ETC.

282, *Mr, Mahmood Bchamnad Sahib Bahadur : (a) Will the Gov-
ernment please state the total number of posts of clerks and assistants
which were recently sanctioned for the Railway Board office ¢

(3) How many of these were given to Muslims 1

(¢) Is it a fact that there is not a single permanent Muslim Assistunt
in the Railway Board office f

(d) What action, if any, do the Government propose to take to inercase
the number of Muslims in all Sccretariat offices ¢

The Honourable Bir Oharles Innes : (¢) and (b). The Ilonourable
Member is referred to the answer given in this Assembly on the 23rd
Mareh last to a similar question asked by him.

(¢) No. But there is one provisional.

(d) The Government are considering the question whether the
policy which has been adopted to secure a measure of communal repre-
sentution in certain services can suitubly be applied to the Government
of India Secrctariat offices.

ANNUAL EXPENDITURE ON THE TREASURY CONTRAC.: SYSTEM INTRODUCE)
INTO THE Post OFFICES AT BoMBAY, POONA AND AHMEDARB.D.

283. *Mr. Jamnadas M. Mehta : (¢) Will Government be pleased to
state the annual expenditure incurred in introducing the Treasury
Contract System in the Post Offices at Bombay, Poona and Ahmedabad 1§

(b) What was the annual expenditure for doing the work depart-
mentally 1 ’

(¢) What is the actual annual saving by the Department under the
new system 1

(d) Did the terms of contract inelude all the funetions and duties per-
formed by the departmental agency ! If not, what functions were
omitted in the Coiitract and what is the expenditure incurred by the De-
partment in carrying out the excluded functions {

(e) Is it a fact that the monetary liabilities of the Treasury Contractor
of the Bombay General Post Office are less by nearly one lakh of rupees
daily than before the introduction of the Contract System *?

(f) Is it a fact that the balances of the larger town sub-offices are
heavily inereased, and if so, have nightguards been maintained for the
safety of cash at such offices ¥

(g) Is it a fact that twenty-two appointments of the Bombay General
Post Office were abolished as a result of the Contract §
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(k) Will Government be pleased to say what staff is engaged by the
contractor for carrying on the treasury business of the Bombay General
Post Office and what is the margin of profit left to the contractor?

(¢) Will Government be pleased to say what administrative advantages
were gained by the introduction of the Cash Contract System ?

Mr. G. P. Roy : (a) Rs. 43,%00.

(b) Rs. 48,800,

(¢) Rs. 5,600.

(d) "Yes with the exception of the following :

Charge of cash remittances in transit between the Bombay General
Post Office and certain important town sub-offices,

The cost of this is ineluded in the calculation of financial saving.

(e) No.

(/) Yes, under the operation of the rules in the Post Office Manual
and not as & result of the introduction of the Treasury Contract System.
No night guards have been sanctioned, as none are considered necessary
in the particular cases. .

(g) Including three reserve clerks, the number of appointments
abolished was twenty-seven.

(h) Government have no information on the subject.

(4¢) The work is done by experts and the security of .Rs. 3 lakhs
furnished by the contractor safeguards Government against loss,

_ Mr, Jamnadas M. Mehta : Sir, is it a fact that more than onec cash
has been stolen in transit between one post office and another as a result
of this arrangement ?

Mr. G. P. Roy : I have no information on the subjeet, Sir,

Mr. Jamnadas M. Mehta : It is worth while your getting the infor-
mation.

CORRESPONDENCE BETWEEN THE GOVERNMENT oF INDIA AND THE GOVERN-
MENT OF THE UNION OF SoUTH AFRICA ON THE INDIAN QUESTION.

284. *Mr. 0. B. Ranga Iyer : (a) Has the attention of the Govern-
ment been drawn to the speech in the South African Assembly of Dr,
Malan, Minister of the Interior, introducing the Bill embodying the Asiatie
policy of the Soutk African Government ?

(b) Has the attention of the Government been drawn to that part of
Dr. Malan’s speech in which he refers to ‘‘ negotiations or communications
between the Government of the Union and India as regards the lndian
question *’ ¢

(¢) Will the Government be pleased to place on the table the docu-
ments and communications that have passed between them and the South
African Government ?

Mr, J. W. Bhore : (a) and (D). Yes,

(¢) The negotiations are still going on and I regret that it will not
be in the public interest to comply with the Ilonourable Member’s

request,
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AMALGAMATION OF THE PRoVINCIAL FOREST SERVICE 'WITH THE IMPERIAL
FoREST SERVICE.

285. *Mr, 0. S. Ranga Iyer : (a) Will the Government be pleased
to state if any of the Provincial Governments have recommended the total
amalgamation of the Provincial Forest Service with the Imperiul Forest
Service 1

(V) If so, will the Government be pleased to state what steps they
intend taking in the matter t

Mr. J. W. Bhore : (a) The answer is in the negative.
(b) Thg¢ question does not therefore arise,

Duties or ProviNciAL AND IMpERIAL FoRresT SERVICE OFFICERS.

286. *Mr. O. 8. Ranga Iyer: (a) Is it not a fact that the
technical work allotted to the Provincial Forest Service men is just the
same as the work done by the Imperial Service officers 1

(b) Is it not a fact that the ‘‘ marking ’’ and ‘‘ sleeper passing '’ are
the only two chief works entrusted to the Provincial Service senior offi-
cers 7 Are not these duties done by the subordinate service men ?

Mr. J. W. Bhore : (4) Information regarding the actual distribu-
tion of work among officers of the two Services in the provinces is not
available but as far as is known officers of the Provincial Forest Service
are not usually employed on the same work as officers of the Indian Forest
Service exeept when they are being tried in major charges to test their
fitness for ultimate promotion to the Indian Forest Service.

(b) The information asked for is not available as the matter referred
to is entirely provincial.

ReEMovAL oF THE Post OFricE FROM DHUNAGHAT TO0 KHETI KHAN.

287. *Mr. O. 8. Ranga Iyer : (¢) Are the Government aware that the
Dhunaghat Post Office, District Almora, is the nearest post office to Patti
Gangol, Farka and a portion of Sipti and the schools of Kheti Khan ?

(b) Are the Government aware that Kheti Khan is more central for
the location of the post office than Dhunaghat ¢

(¢) If so, why should not the post office be removed from Dhunaghat
te Kheti Khan !

(d) Owing to the distance of Dhunaghat from the above Pattis and
Kheti Khan schools, are the Government aware of the unnecessary delay in
the delivery of letters, papers, etc., causing.great inconvenience to the.
publie ?

Mr. G. P. Roy: (@) Yes.

(b) No. T

(¢) The post office has been at Dhunaghat since it was opened in
1908. In 1921 an experimental post office was opened at Kheti Khan, but
there was so little work that the income was not sufficient to cover the ¢eab
and the office had consequently to be elosed.

(d) No.

.
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OPENING OF A BraNcH PosT OFFICE EITHER AT DEORI OR SURHIDANG,
288. *Mr, ©. 8. Ranga Iyer : (a) Are the Government aware :

(i) that there is no post office betwéen Tanakpur (District Naini-
tal) and Champarat (District Almora), a distance of about
thirty seven miles, and

(i) that the villages of Pattis Malla and Talla Palbalaum and Talla
Charal get their letters, cte., only once in a fortLight ¢

(b) Will the Government be pleased to state if they intend opening
a branch post office either at Deori or Sukhidang ¥ If not,
why not ¥
Mr. G. P, Roy: (@) The reply is in the affirmative. In sparsely-
populated hill tracts distances between post offices are necessarily long.

(b) These villages have a weekly delivery.

(¢) The question of opening a branch post offiee at Deori is under
consideration.

Rannway-ownNep COLLIERIES.

289 *Mr. K. C. Neogy : Will Government be pleased to state what
action they propose to take on the representation of the Indian Mining
Federation, Caloutta, dated the 22nd June, 1925, complaining about the
rapid expansion of the railway-owned collieries ?

The Honourable Bir Charles Innes: A reply to the Federation is
being prepared and will be published in due course,

CAPITAL OUTLAY ON THE JERANGDIH, ARGADA, RELIGARI-DARI AND BHUR-
EUNDA COLLIERIES.

290. *Mr. K. 0. Neogy : Will Government be pleased to state what
is the total capital outlay estimated to be made on the Jerangdih, Argada,
Religari-dari and Bhurkunda collieries already opened or proposed to be
opened by the Railway administrations and ecompanies ?

Mr. G. G. 8im : The total estimated capital outlay in respect of the
collieries mentioned by the Honourable Member is as follows :

Name of Colliery. Estimuted Capital
Outlay.
Rs.
Jeranpadih including Jaradih . .. 66,68,000
Argada . . o .. 33,69,000
Religari Dari e . .. 36,25,000
Bhurkunda .. . .. .. 55,40,000

OreNING OF A CoLLIERY IN TBE TaLcHAR CoALriELDE BY THE BENGAL NAGPUR
RaLway, ETO..

281, *Nir. K. 0. Neagy : (a) Will the Government be pleased to state
what is the exact position of the proposal of the Bengal Nagpur Raitway
administration for openipg wp 4 eolliery in the Talcher coalfields ¥

4
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(b) Is it a fact that a proposal is now under consideration for acquir-
ing coal property for the East Indian Railway near about Ondal in the
distriet of Burdwan, Bengal 1

Mr. G. G. 8im : («) The position is that the Seeretary of State has
sanctioned a scheme for the acquisition by the Bengal-Nagpur Railway
Company of a collicry in the Talcher coalfields but negotiations have not
yet reached a final coneclusion.

(b) A prospecting license for coal in the Ondal Srirampur coalficld
was obtained by the East Indian Railway Administration last year and
boring operations were sanctioned. There has been no further develop-
ment since then,

BOMBARDMENT OF MEDINA.
Ehan Bahadur 8Sarfaraz Hussain Khan : Sir, I have given private

notice of the following question :

(a) Has the attention of (Government been drawn to the news
from (1) Bombay, published in the issue of the Pioneer of the
27th August 1925, page 3, under the headings ‘‘ The Bombard-
ment of Medina ’’, ‘‘ Bombay Muslim’s resentment '’, (2)
Jerusalem and Lucknow, published in the issue of the
Searchlight of the 25th August 1925, under the headings

“ Attack on Medina ”’, ‘‘ Bombardment of mosques ', ‘* Pro-
phet’s tomb in Danger !, ‘* Medina's Bombardment '’ and
‘“ A message to Mussalmans *’ {

(0) If so, are they in a position to give a detailed account of the
statements made §

8ir Denys Bray : Sir, I have not had time to look up the references

12 N oK. the llonourable Member cites but they all relate

- no doubt to the disturbing reports received within

the last few days of events in Al-Madina. Government lost no time in
telegraphing to llis Majesty's Consul at Jeddah and the Iligh Commis-
sioners, Egypt, and Palestine, for the actual facts. It may be some little
time before these can be ascertained with absolute certainty. All that is
at present certain is that the disturbing reports are widely current, but
I am glad to think that this does not necessarily mean that they are true.
Indeed Sultan Bin Saud has issued a categorical dements through his
Agent in Cairo stating that only Sherifian troops at Salakh have been
bombarded. As soon as further facts are reccived I will tuke steps to have
them published. T ought perhaps to add this. I have thought it fit to
give the contents of the Cairo telegram in the form in which it was received,
But I have been unable to verify Salakh, nor have the many Honourable

Muslim Members I have consulted, and the name may have been nutilated
in transmission. '

STATEMENT OF BUSINESS.

The Honourable Bir Alexander Muddiman (HHome Member) ; Siy,
in modification of the statement which I have made to the House last Thurs-
day about the course of business for this week, I have to announce that. the
List of Business for Thursday will include the following items :
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Motions to take into consideration and, if these motions are accepted,
motions to pass the following Bills :

(1) the Coal Grading Board Bill ;

(2) the Carriage of Goods by Sea Bill ;

(3) the Legislative Bodies Corrupt Practices Bill ;

(4) the Code of Criminal Procedure (Amendment) Bill ; and
(5) the Provident Funds (Amendment) Bill,

Any business on Tuesday’s List which is not ecompleted on that day
will also be taken up on Thursday, and any business on Thursday’s list
which is not completed on that day will be taken up on Iriday.

8ir Hari Bingh Gour (C'entral Provinces Hindi Divisions : ‘Non-
Muhammadan) : Sir, may I inquire of the Honourable the Hlome Member
whether he has considered the advisability of placing a portion of the
cfficial day for the disposal of pending non-official Bills ¥ To-day is a
case in point. The official business is not likely to last the whole day
and 1 cxpect some little time may be spared to-day and perhaps to-morrow.
Liay I, therefore, ask the Ilonourable the Home Member whether he would
consider the advisability of placing non-official Bills at the bottom of the
list each day !

The Honourable 8ir Alexander Muddiman : I should like to make
it quite clear once for all that I cannot possibly accept the position that
it we have short business on (Qovernment days non-offichal business should
be put down for those days as well. 1 want to make that quite clear. What
1 said was that I would consider whether, in view of the congested
non-official Bill list, anything could ke done to help non-official Members.
If the llonourable Member will repeat his question on Thursday at the
close of business, when ] shall be able to see what progress has been made
in the Government list, 1 will give him a deflnite answer on this.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : May 1 take it, Sir, that if all the business which
Government have on Thursday is finished early, Government will be pre-
pared to give us Friday for the disposal of the remaining Bills ¢

The Honourable 8ir Alexander Muddiman : That, Sir, is a hypo-

thetical question. If the lonourable Member will put that {0 me on the
conclusion of business on Thursday, I will give him a definite answer.

Mr. A. Rangaswami Iyengar : [ am only asking, Sir (whether it is
Thursday or Friday) “heth(.r we are going to have some tipe for non-
official business. ,

The Honourable Bir Alexander Muddiman : That will entirely
depend on the course of Government business,

Mr. A. Rangaswami Iyengar : I take it, Sir, that Government antici-
pate that Government business on Thursday will take them on to Friday
“also.

The Honourable 8ir Alexander Muddiman : Part of Friday, certain-
ly.

Mr. A. Rangaswami Iyengar : If it does not take them up to
Friday, I want to know what the intention is.
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The Honourable 8ir Alexander Muddiman: When that happens,
I will consider the matter.

Maulvi Mohammad S8hafee (Tirhut -Division : Muhammadan) : 1f
Friday can be avoided, Sir, it should be avoided., Muslim Memhdrs have
to pray in congregation ini the Juma Mosque. 1f it ean be avoided it should
be avoided.

The Honourable Sir Alexandet Muddimatt : I will also hote the
ITonourable Mémber's objection, -

Khan Bahadur W. M. Hussanally (Sind : Mubammadan Rural) :
May I take it, Sir, that Governmehi are aware that we are having too
many h.olii:lays. .

ELECTION OF Mz, T. C. GOSWAMI TO THHE EXTERNAL CAPITAL
(:‘OMM]TTEE.

Mr. President : 1 have to announce that up to 12 Noot on Baturday
the 29th August, only one nomination paper fot filling a vacancy on the
External Capital Committee has been received in favour of Mr. T. C.
Goswami. 1 ageordingly deedlare Mr. Goswami duly elected. -

TIE INDIAN TRADE UNIONS BILL.
PRESENTATION oF THE REPORT OF Tile SELEcT CoMMITTEE.
The Honourable Sir Bhupendra Nath Mitra (Industries Member) :
Sir, I present the Report of the Select Committee on the Bill for the re.

gistration of Trade Unions and in certain respeets to define the law relat-
ing to registered Trade Unions in British India.

TIE COAL GRADING BOARD BILL,

PRESENTATION OF TIif REroRT oF THE SELECT COMMITTER

The Honourable 8ir Oharles Inmes (Commerce Member) : Sir, 1
present the Report of the Select Committée on the Bill to provide for
the grading of coal and for the grant of certificates for coal intended for
export,

THE CARRIAGE OF GOODS BY SEA BILL,
PrESENTATION OF THE REPORT OF THE SELECT COMMITTEE.
The Honourable Sir Oharles Innés (Commerce Member) : T present

the Report of the Joint Committee on the Bill to6 amend the law with
respect to the carriage of goods by sea.

THE PROVIDENT FUNDS (AMENDMENT) BILL.
Mr. H Tonkingon (Home Department : Nominated Official) : Sir,.

I move for leave to introduce a Bill to amend the Provident Funds Aect,
1925. .

This, Sir, is the Bill in regard to which I foreshadowed the present
mafion when speaking on the Bill to amend and consolidate the law relat-
ing to Government and other Provident Funds on Tuesday last. X



T PROVIDENT FUNDS (AMENDMENT) BILL, ' 445

ITonourable Members will refer to the present Bill they will see that it
proposes to make a few absolutely verbal changes in clause (b) of section 2
of the Act and also in section 6 of the Act. I think they will agree that
1 was correct when I said that this Bill would deal entirely with matters
of detail and would not touch the principles which we were considering
on Tuesday last. The reasons for these changes are indicated in the
Statement of Objects and Reasons. I will refer to No. (i#%) in the State-
ment

‘¢ The omissign ta prtmdo for the onses whero the assets and linbilitice of Provident
Funds originn.lly constitutcd by omne guthority have been transferred to amother
authority.’
Buch cases arise in regard to several railway provident funds which were
constituted ip the first instance by railway companies and the assets and
liabilities of which have been transferred to Government. In addition
to those cases of course in certain cascs the management of the railway has
now been transferred from Company mapagement to State management,
Section 6 of the Act as it stands at present provides that any amounts
deducted from the contributions are payable to that authority, that is
the authority by which the fund has been constituted. It is quite clear,
Bir, that with the transfer of the assets and liabilities and the transfer of
the management such payments ought not to be made to the authority
which constituted the fund ; and this is provided for in ane of the verbal
amendments which we propose in section 6 of the Act. Sir, I move.

The motion was adopted.

Mr. H, Tonkipaon : Sir, I introduce the Bill.

TIIE OPIUM (AMENDMENT) BILL.
The Honourable Bir Basil Blackett (Finance Member) : Sir, I move
the motion* standing in my name.
Mr. President ;: The question is :
¢ That leave bo given to introduce g Bill further to amend the Opium Aet, 1857.7?

The motion was adopted.
The Honourable 8ir Basil Blackstt : Sir, 1 introduce the Bill.

—

TIHE SALT LAW AMENDMENT BILL.

The Honourable Bir Basil Blackett (Finance Member) : Sir, I move
the motiont standing in my name.

Diwan Bahadur M. Ra.ma.cha.ndra. Rao (Gndavari cum Kistna : None
Muhammadan Rural) : May I ask the ¥Monourable the Finance Member
if he does not propose to explain the Bill at this stage ¥ It is possible he
may say something useful.

The Honourable Sir Basil Blackett ! T am quite prepared to explain
the Bill if the IToneurable Member desires me to do so.

Diwan Bahadur M. Ramachandra Rao : Not under the rules ?

Mr. President : 1t is the right of the mover to make a spcech explain.
ing the Bill or not. . It is the right of other Members to oppose the motion,
if they wish to do so.

* To movo for leave to intreduce a Bill further to amend tho Opium Art,” 1857.

t¢¢ That the Bill to amend the law relating to splt nnd sult-revenue be taken inta
ponsideration.’’
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‘Diwan Bahadur M., Ramachandra Rao : Sir, this is not the preli-
minary stage when leave for the introduction of a Bill is asked for. That
stage has passed.

Mr, President : The Chair cannot compel a mover to make a speech
at any stage. It is a matter entirely within his diseretion,

Diwan Bahadur M. Ramachandra Rao : Sir, when the Honourabhla
Member is asking us to take the Bill into consideration, it is only right
that he should say something in support of his motion.

Mr. President : The question is :

¢ That the Bill to amend the law relating to salt and salt-revenue be tuken into
consideration, *’

Maung Tok Kyi (Burma : Non-European) : Sir, I rise to oppose
the motion. I do not approve of the principle of the Bill. In my opinion
it is wrong and retrogressive. The lfonourable Member in charge of tho
Bill does not seem to think that it is important enough to explain the
reason why the Iouse should accept his motion. 1le does not seem to think
that the Bill is sufficiently important to require the closest attention of
the IHouse. But, Sir, I do not think so. T said just now that the prin-
eiple of the Bill is wrong. Sir, it is desirable and necessary at this time
of the day that more and more central subjects should be made provineial
subjects as time goes on. But under the Bill now before the House the
Government of India want to take the control of salt from the Local
Governments. 1t is true, Sir, that salt is a central subject. But it has
been under the control of the Local Governments of Madras and Bombay
all these years. Sir, we in Burma also desire that this subject should be
made a provineial suh,]ect The Burma Reforms Committee, which was
presided over by your distinguished predecessor, has also recommended
that salt should be made a provineial subjeet. 1 will read out the recom-
mendation of the Committee :

¢/ The question of the transfer of snlt to the prn\nncml list was not raised by tho
Local Government, but it was prossed by some of its officers. We consider that both
for the cneoumgomont of the Ioeal industry of salt as well ns on other grounds, this
subject might well be given over to the Loenl Government, '’

Sir, T em sorry to say that this recommendation of the Whyte Committen
has not been favourably considered by the Government of India. They
have not only not favourably considered this recommendation but are now
bringing in this Bill to rob some of the Local Governments of the contrul
of salt. It is true, Sir, that according to the Devolution Rules salt has been
classified as a central subject and in order to conform to those rules, the
Honourable Member in charge of the Bill has brought in the present
measure. But I think, Sir, that the proper and progresswe course to take
is to amend the Devolution Rules rather than bring in this retrogressive
measure. With these few words, Sir, I oppose the Bill.

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, I am not actually opposmg the Bill but
I want further information and, unless that information is forthcoming
to my satisfaction, I may have to resort to opposition to the Bill. I “ant
to know what steps have been taken by the Flnance Department for con-
sidering the question of controlling expenditure in all the departments
which are proposed to be placed under the control of the Central Board
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of Revenue. I raised this question, Sir, last time during the Budget
debate by a cut under the Customs Department of Rs. 100. I then sug-
gested that by a proper re-arrangement of the staff of all these depart-
ments, considerable reduction in expenditure could be effected. 1 also
suggested at that time the various ways in which such retrenchment was
possible. What is actually going on is that in the case of the Customs
Department between 1921-22 and 1925-26 we have had an increase in
expenditure of about 18 lakhs of rupees. And in the case of the Income-
tax Department for the same period we have had an inercase in expendi-
ture of about 44 lakhs. In the case of Salt and Opium the expenditure
has been almost the same as in 1921-22, though there have been fluctuations.
I had been hoping that these matters would be taken into consideration in
right earnest and that the Honourable the Finance Member and the
Central Board of Revenue would go into this question carefully and try
to effect some substantial economy. I should like to know what steps have
been taken. The proposal to bring it under the Central Board of Revenue
is also meant to give effect to that suggestion. In fact, by means of a
ruling given by your predecessor, 8ir, that decbate was cut short in the
middle and was expeeted to be taken up when we had reached the head
of Central Board of Revenue. That was the ruling given, but actually
we could not reach that head in time to raise a discussion., In the coursn
of his reply the Honourable the Finance Member cnly stated that it was
under the consideration of the Finance Department and the Central Board
of Revenue and, he added, that there was not much chance of any great
retrenchment in expenditure. It was not said what steps had been taken,
and I could not say from the reply given at the time what steps wero
being taken and how it was proposed to retrench even the small amount
which it was suggested it would be possible to retremch. Under thoss
circumstances when this Bill comes up I feel it my bounden duty to place
before this Honse the importance of the steps that are being taken. When
the Provincial Governments were working the several departments for
the Government of India the contribution by the Government of India
was decidedly small, but subsequently when it was brought under the
control of the Government of India it was found that each department
had been growing considerably in the matter of expenditure. I thought
the constitution of the Central Board of Revenue, which I supported
at the timeé, meant really a shuffling and readjustment which would enahle
us to have great retrenchment. I was told, thongh not in the House, that
retrenchment to the extent of 25 lakhs of rupees was anticipated, but I
have no business to import this into this discussion now. I merely want
information as to what steps have been taken in that direction. Before
something definite has been arranged, I would say that I do not think the
taking away of this department from the control of the Provinecial Govern~

w ments will be the best. Of course the Income-tax Department is now
directly under the Central Board of Revenue, and in other eases Provincial
Governments are allotted the funds necessary.

One other matter of importance that arises is this. We have the
Majority Report of the Muddiman Committee, to which effect is expected
to be given soon. This Majority Report suggests that the Meston Settle-
ment will have to be revised, and that may mean in the case of Bombay
and Bengal a suggestion which they have always been pressing that some
of the hoads in question in those provinees may have to be provincial. They
bave never conceded that Land Revenue being provincialised was
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anything but prejudicial to those provinces. The matter is referred to in
the Majority RReport in paragraphs 53 to 56. There is besides the Taxa-
tion Inquiry Committee which is expected to settle the revenue between
the Provincial and Central Governments under the several heads. Taking
these things together, probably the whole matter will be for the considera-
tion of Government at an early date. 1 only want to know what the
Honourable the Finance Member will be pleased to say under all these
heads, so that I may know how to exercise my vote in the matter.

The Honourable 8ir Basil Blackett : Sir, if I did not offer a long
explanation of this Bill when 1 moved that it be taken into consideration,
it was out of consideration for the comvenience of this House which 1
imagined was anxious to get forward to more controversial business. There
was no notice on the paper giving me to understand that there was any
likelihood of opposition to this Bill, nor had anybody teld me that he
intended to speak on it. 1 am most anxious to give the House all the
explanation it desires about thig Bill, its contents, its purposes and the
economies we expeet of it. The objeet of this Bill is to transfer to the
Central Government a subject which is already a central subject so as to
avoid its continuing to be a subject managed under the agency of twao
Provincial Governments and make it a subject which is directly managed
for the Central Government by the Central Board of Revenue. That is
an important step forward in the discntangling of central and provincial
finance and indecd of affairs generally. It has been for some time a
recognised part of the policy of the Government that in cases where the
Central Government is responsible for a subject it should not as a rule leave
that subject to be managed for it by a Local Government as Agent. It
has been found to be an unsatisfactory arrangement in many ways, and
an expensive arrangement in spite of what Mr. Rama Aiyangar says.
It is true that even in the case of Income-tax it was an expensive afrange-
ment, and an arrangement that does not wmake for eomplete efficiency. It
is an arrangement which the Local Government itself deoes not as a rule
care for.. In this case the Madras Government is most anxions that the
transfer should be made. If I may refer to the first speaker’s reference
to Burma, 1 would point out to him that the question of Salt in Burma does
not arise under this Bill. This does net in any way touch the manage-
ment of Salt in Burma. We recognise that there are certain special con-
siderations in Burma which do not apply possibly in continental India,
and there is noth'ng in this Bill which in any way prejudices the question
of management of Salt in Burma.

I am not quite elear whether the Horourable Member desires to go so
far as to make Salt a provincial source of revenue in Burma, or whether
he was merely suggesting that management should remain under the
agency of the Government of Burma. In any case this Bill does not touch
the question whiceh he raised and is not in any way prejudicial te it or to
any of the points in issue in that comnection. This Bill deals only withh  ~
the Salt Department in Bombay and Madras, and the object of it is to
transfer the management of Salt in Bombay and Madras to the Central
Government in order that the Excise Departments of the Loeal Govern-
ments may be left free on the one hand to deal with the collection of pro-
vincial revenue and the Government of India may be directly responsible
for the working of the system of the callection of the salt revenue. I

’

#
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think this is an important step forward in the advance towards proper
constitutional arrangements between the provinces and the Central Gov-
ernment. The Reforms Inquiry Committee has been' referred to and the
Taxation Committee, and it has been suggested, 1 think, that the question
might arise of transferring Salt to the provinces as a provineial source
of revenuc. That, 1 venlure to suggest, is an almost inconceivable pro-
position, So far as continental Indiayis econcerned, Salt must remain a
central subject. One of the difficulties which India has suffered from for
more than a generation is that under the system of provincial organisa-
tion of salt you have had direct competition between the Government of
India manufacturing salt in Madray and the Government of India manu-
facturing salt in Bombay, and the Government of India in the Northern
India Salt Department. It cannot be for the benefit of India as a whole
that the Government should be competing with itself in the produection of
salt in different parts of India, and one of our objects in putting this
Bill forward is that the control of salt may be entirely under the Central
Government, both in Bombay and in Madras and in the Northern India
Salt Department. Mr. Rama Aiyangar is always anxious for economy.
He has a bigger belief in the future of retrenchment, 1 am afraid, than
I have in regard to this particular subject. I entirely agree with him that
the creation of a Central Board of Revenue ought to result, and is result-
ing, in very distinct economies. I could mention one example which is
even more germane to the Bill I have just introduced than to this one, the
amalgamation of the post of Income-tax Commissioner with that of Opium
Agent. That is only possible because of the existence of the Central Board
of Revenue. Similarly, when the Madras and Bombay Salt Departments
are under the control of the Central Board of Revenue,-I have no doubt
that some economies will be possible. I do not think that we shall be able
to go to the extent that I think my Honourable friend has suggested,
namely to combine the functions of Income-tax Collector, Customs Col-
lector and Salt Commissioner entirely in the hands of one person. I
think the result would be that we should not get all the revenue from all
the three heads that is due to us. But that some combination of the
functions between the offices under the Central Government will be pos-
sible is, I am free to say, a hope that 1 have all through entertained ; but
it is a hope that cannot be realised suddenly and cannot be realised gt all
until we have these Salt Departments under the Central Government, and
the object of this Bill is to bring these departments. under the Central
Government. « Therefore, 1 am sure the Honourable Member may feel
quite happy in his conscience that in voting for this motion, he is voting for
economy. I do not think that I can go into the details of the costs of the
different staffs in dealing with this Bill, but I welcome the assiduity of the
Honourable Member in keeping the Finance Department up to the mark
in this matter of economical management by the Central Board of Revenue,
and 1 assure him that 1 will not forget the fact that, when the estimates
come up for discussion next March, I shall be expected by him to be pre-
pared with statisties to show that at any rate we have not dropped the
matter out of notiee.

Mr. President : The question is :

¢« That the Bill to amend the law relating to salt and salt-revenue be taken inte
consideration.’’

The motion was gdopted.
L107TLA

-
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Clauses 2 and 3 were added to the Bill.

Parts I, II and III of the Schedule were added to the Bill.
. Clause 1 was added to the Bill.
" The Title and Preamble were added to the Bill.

The Honourable Bir Basil Blackett : Sir, ] move that the Bill be
passed.

Mr. Pregident : The question is:

¢ That the Bill to amend the law relating to sult and salt-revenue be passed.’’ .
The motion was adopted.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.

‘The Honourable 8ir Alexander Muddiman (ITome Member): Sir, I
move :

‘¢ That the Bill further to amend the Code of Civil Procedure, 1908, be tauken
into comnsideration.’’

This Bill makes a little amendment in section 60 of the Code. Section 60
of the Code is the section which deals with exemptions of the salaries
of certain officers and railway employees from attachment in the eivil
courts, I explained the purpose of this 13ill on the first occasion when I
dealt with this matter and I pointed out that this is a measure which
is intended to benefit low-paid clerks, who would otherwise be debarred
from the benefit of co-operative societics. Co-operative societies would
find it difficult, if the existing limits were maintained, to advance money
the these clerks. The matter was brought to our ‘notice by a Local Gov-
ernment. We consulted other Local Governments, and we came to the eon-
clusion that we should restore the law in this matter is respect of eo-
operative societics to the position in whieh it was before the Act of 1923,
That is to say we should go back and exempt the whole of the salary when
the salary is Rs. 20, and we should raise the other limit to Rs, 40, That,
Sir, is I think sufficient to explain to the Ilouse the purpose of this very
small Bill.

Mr. 0. Duraiswami Aiyangar (Madras ceded distriets and Chittoor:
Non-Muhammadan Rural) : Sir, I do not consider for my part that this is
such a small Bill as the IHonourable the Ilome Member considers it to be.
Sir, the object of raising the limit of Its. 20 to Is. 40 by the amendment of
1923 was distinetly with the idea that it was impossible for a family to
get on without at least Re. 40 per mensem for their maintenance. The
Civil Justice Committee, which has since made an elab_orate report, report
about various things and have also dwelt upon section 60 of the Civil
Procedure Code. 1 shall read to this House, Sir, a paragraph of their
Report, Chapter 29, paragraph 23, page 391. The Committee say :

¢¢ Under section 60 several kinds of propertics belonging to the judgment-debtor
are free from attachment. We think that some of them should be removed from the
category of mnon-attachable Yroperties and that with respect to others the law should
be made clear. For example under clause (h) ‘ allownunces (being less than uh:ﬁl
of eny public officer or of any servant of u railway compuny or loeal authorim:h
absent ?rom duty ’. Now, this is an absolute rule and howover large the a
may be, it cannot be attached if it is only a pie less than the salary. If a person
gets an allowance of Rs. 1,000, it seema to be unfair that the whole of this allowanee
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should be free from liability to attachment. We think that it should be so modified
as to limit the exemption to such ]iortion of the allowance as in the opinion of the
court is necessary for the officer to live in ordinary comfort, or to such portion of it
as would be exempt from attachment if it fell under clause (i). Taking clause (i) as
it stands, suppose the judgment-debtor’s allowance, while absent from duty is Ra. 40
or less, it would be wholly exempt. If his allowance is betwoen Rs, 60 and Rs. 80
whatever is over Ra. 40 would not be exompt. In any other case the difference between
the allowance and one moiety of his salary should not be cxempt. Otherwise an officer
gains by taking leave.”’

I have ventured to read this paragraph to the House for two reasons,
first that in all their elaborate inquiry,fo complaint seems to have been
placed before the Civil Justice Committee that co-operative societies were
under any disadvantage by reason of the amount of non-attachable salary
being put at Rs. 40. Now, Sir, I wish also to add that, while none of the
important recommendations which were made by the Civil Justice Com-
mittee under this paragraph have been thought worth while for Gov-
ernment to take into consideration in brifiging in a Bill, they have brought
in a Bill which is directly contrary to the spirit of the report.  The
Civil Justice Committee, I presume, has taken Rs. 40.....

Mr, President : I do not desire to interrupt the Honourable Member.
If he wishes to move his amendment, this ix not the stage. Ile has every
right to make a speech on this motion ; T do not know which course he
is adopting.

Mr. O. Duraiswami Aiyangar : I am opposing the Bill, T have
already sent in a notice that I would move an amendment in which notice
I said that I was first going to oppose the Bill, and if that proposition fails,
1 am going to move an amendment. Therefore, Sir, I am opposing this
Bill in this instance. Now, this Assembly will see that under section 60,
clauses (h) and (1) of the Civil Procedure Code, a special provision is made
in favour of certain public servants, servants of railway companies, ser-
vants of local boards.

This is a special preference given to them for the reason that publie
policy must be observed, that it will be against the interests of the publie
service if the salaries of these servants are attached and they are not able
to live on and work in the public service. That is an exemption given in
favour of debtors of a particular class as distinguished from other debtors.
If the interests of the public service are to be maintained, then it is the
duty of Government to see that those servants arc allowed such salaries
as will enable them to live in comfort. The reduction of Rs. 40 to Rs. 20
will only encourage them to corruption. If you are going to leave in their
hands only Rs. 20 and attach the rest for the benefit of the co-operative
societies, I think you will be driving these public servants to corrupt prac-
tices in order to enable them to live in comfort. Now, it is stated that
co-operative mocieties are put to inconvenience in giving money to these
petty clerks drawing less than Rs. 40 and it is in the interests of the clerks
themselves, we are told, that this Bill is now brought forward. 1 do pot
for one moment believe that co-operative societies, rural societies and banks
are issuing loans to persons purely depending on salaries of Rs. 40 and
less. If that man unfortunately dies, what is the remedy of the co-oper-
ative society ! On the other hand, my experience and my impression is
that loans are granted to these people relying on their other resources and
also taking another additional surety to sign the bond along with the per-
son to whom the money is lent. Inasmuch as there is that guarantee, I
think it will be unwise to reduce Rs. 40 to Rs. 20 by a Bill of this kind.
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You are not benefitting the clerks in any manner and you are not benefit-
ting the societies either. On the other hand, I do know that arrangements
may be made between them that as far as possible from tlicir saluries
as well as other resources they will go on paying by instulfients. Now, if
on the other hand, you pass this Bill in order to enable the co-operative
societies to lend money to persons who have no other resources, you will
be involving the clerks themsclves in continued indebtedness and you will
be making the public service suffer by driving these men to corrupt prae-
tices. 1 therefore oppose the Bill,

The Honourable 8ir Alexander Muddiman : Sir, T do not propose
to go to any length in replying to my Honourable friend. | wirl point
oul in the first place that this is a special measure based on special reasons.
The llonourable Member has said we have not had any compliints about
the existing law. We have. The Registrar of Co-operative Socielies in
Bombay recently reported that the amendment of the law ad-
versely affected the working of these societiecs. He also pointed
out that such societies stand on quite a different footing from ordinary
creditors in that they are started by the members themselves in
their own interests and not for the purpose of exploiting others. There-
fore I learnt with some surprise that my llonourable friend desires to
handicap a class whose interests are apparenfly very close to his heart.

The other point is the question of the Civil Justice Committee’s recom-
mendations. This particular Bill has nothing whatever to do with that
report. 1t is based on a special circumstance, os I have explained. The
recommendations of the Civil Justice Committee on the question of attach-
ment, ete., are being circulated to Local Governments and when we receive
their replies 1 hope I shall be able to bring in a Bill at any rate ¢embody-
ing some of them. I hope the House will now allow this Bill to pass.

Mr. President : The question is:

‘¢ That the Bill further to amend the Code of Civil Procedure, 1908, be tuken
into consideration.’’

The motion was adopted.
Mr. President : Clause 2,

Clause 2.

Mr. C. Duraiswami Aiyangar : Sir, for the reasons 1 have already
stated 1 move by way of amendment that in the proviso to clause 2 the
word ‘‘ thirty '’ be substituted for the word ‘‘ twenty ’’, and the word
*“ gixty '’ be substituted for the word *‘ forty ’’ where it oceurs for the
second time,

I need not speak again, but I hope the Honourable the 1lome Member
will take into consideration the diffienlties that | have mentioned of per-
sons not being in a position to maintain themselves on very low salaries,
and also the fact that prices have increased, not deercased, and the cost of
living has increased as well. In the interests of the publie serviee I again
appeal to him at least to enter into a compromise with me.

The Honourable 8ir Alexander Muddiman : Like my IHonourable
friend, Sir, for reasons 1 have already given 1 shall oppose this amend-

ment. It is really not based on anything more than the principle of half
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a loaf is better than no bread, I hope the ITouse will give me the whole of
my bread.

The metion was negatived.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill,
The Title and Preamble were added to the Bill. .
The Honourable Sir Alexander Muddiman : Sir, I move that the Bill

be passed.

The motion was adopted.

THE INDIAN NATURALIZATION BEL.

The Honourable Bir Alexander Muddiman (Home Member): Sir, T
move that the Bill to consolidate and amend the law relating to the natura-
lization in British India of aliens resident therein be taken into consider-

ation.

I explained in my speech on the introduction of the Bill that its ob-
ject was to provide a form of local naturalisation for persons for whom the
Imperial Act was not available.. The Bill with one single exception—
to which I will refer later—is exactly the same Bill as was referred to a
Select Committee of this House in 1923. My predecessor, His Excellency
Sir Maleolm Hailey, introduced this Bill on the 15th June 1923. It was
considered by a Select Committee of this House who reported in July 1923.
On that Seleet Committee were several Members who are still Members of
this House. They included Mr. Harchandrai Vishindas, Sir Hari Singh
Gour and Sir Henry Stanyon. Therefore, the Iouse will see that the
matter is really not new but has already been before the House for consider-
ation in a detailed way,

The difference between the Bill now before the House and the Bill
reported on by the Select Committee is that that Bill contained a clanse
which enabled a declaration of alienage to be made by any person to whom
- a certificate of naturalization has been pranted. That clause has been
omitted. The reason for the omission is that the provision was in con-
fliet with those of the Imperial Act and the procedure provided by the Bill
is sufficient to meet any case where there is good reason to hold that the
naturalization status should be terminated.

The amendments on the paper seem to be based on a misconception of
the provisions of the Bill and in this connection T will ask Honourable
Moembers to look at elause 3 of the Bill which deals with the grant of certi-
ficates of naturalisation. You will sea there that this local naturalisation
can be granted under the Bill by the Local Government subject to certain
conditions,

I need not trouble the House with all the various conditions set out ~
in clause 3, under which a certifieate of naturalization can be granted to
a person. But T would refer Honourable Members to part (b) of clause
3 (1) which spys that a person who applies for naturalization must neither
be a British subject nor the subject of any State in Burope or America.
An amendment on the paper seems to indicate that those who have put it
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down consider that this is a good opportunity for obtaining reciprocal
relations with certain parts of the British Empire; but I would point out
that persons in those parts are already British subjects and that this Bill
therefore does not affect them at all. I must again urge that the real
object of this Bill is {0 meet the needs of a very worthy class of per-
sons who come to India from the bordering States of Asia as traders ; they
are often ignorant of English and therefore they cannot get naturalization
under the Imperial Act. On the other hand they are persons whom we
sheuld be glad to see naturalized; they make very good citizens. 1 need
not repeat what is well known to ITonourable Members that this naturali-
zation can only have effect under this local Aet of ours within the ambit of
the legislative power of the Indian Legislature.

1 move, therefore, Sir, that the Bill be taken into consideration.

Mr. C. Duraiswami Aiyangar (Madras ceded districts and Chittoor :
Non-Mubammadan Rural) : Sir, I move my amendment :

¢¢ That the Bill be rcferred to a Belect Committee consisting of the Honourable
Bir Alexunder Muddiman, Mr. Venkatapatiraju, Diwan Bahadur M. Ramachandra Rao,

8ir Denys Bray, the Rev. Dr. Macphail, Mr, M. 8, Aney, Mr. D. V. Belvi, Mr. K. C. Neogy,
Mr. T. R, Phookun and myself, the quorum to be four.’’

Sir, the objeet of moving this amendment is not simply to take ad-
vantage of this opportunity for bringing forward in this House the various
legitimate grievances of *Indians overseas—in fact we are quite tired of
bringing those grievances before this House; it is not my purpose therefore
to make this an occasion for doing that. At the same time, Sir, it is left
to this House to frame a measure, which has been brought before us, in
such & manner that other countries will be forced by our legislation to treat
ug as favourably, as fairly and as justly as we wish to treat them. I do
understand the magnanimity and the broad-mindedness of the Govern-
ment of India in introducing a Bill which will not admit of any kind of
retaliation. Personally also by nature as well as by training I am like-
wise ‘opposed to any principle of retaliation. Some English correspond-
ents have descrihed my religion as Gandhiolatry and perhaps I will be
committing an iconoclasm if I were to urge the adoption of retaliation
by a mecasure of this kind; but all the same it is absolutely necessary to
move that, whereas we arc prepared to give a certiflcate of naturalization
to any alien who is resident in India, it is likewise open to us to make such
provisions as will ensure similar -privileges for Indians overseas, be it in
the British Empire or outside the British Empire.....

The Honourable 8ir Alexander Muddiman : I do not wish to in-
terrupt the Honourable Member, but I would point out that the Bill says
clearly that it does not refer to British subjects.

. Mr. 0, Duraiswami Aiyangar : It is nevertheless open to us to con-
sider whether or not in the Select Committee we could make a provision
80 as to amend even sub-clause (b) of clause 3 (1). Tt may be that under
the Imperial Act they might get more privileges there; but when a Bill
1s brought before this House, it will be left to the Select Committee to con-
sider fully and thoroughly the question whether or not we may make a
provision which will apply even to British subjects. . ...

The Honourable 8ir Alexander Muddiman : I should like to ask the

Honourable Member, if I may, how he proposes to naturalize a British
subject.

#
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Mr. C. Duraiswami Aiyangar : Now, Sir, it is open to us—just as
i(;l_th Africa is doing for the Indians, we shall do similarly for the South
ricans..... -

Mr. K. 0. Neogy : They do not need naturalization.

Mr. 0. Duraiswami Aiyangar : We will consider all that in the Seleot
Committee whether they need it or not. In this connection I must refer,
not to all the various grievanees which Indians snffer overseas, but only to
the telegram which has been received from South Africa which says :

¢ Asintic Rill in Union Parlinment is far-reaching iniquitous, disastrons to Indian
interests and deliberate violution Gandhi-Hmuts understanding to. recognise vested
interests. Bill provides for alloeating rewidential and trading arens only within which
Indians may buy and leuse property ; in rurnl districts Indians confined to thirty
miles from constline wherein arens may be defined....... "

The Honourable Bir Alexander Muddiman : On a point of order,
Sir, this is a naturalization 13ill: T want to know how this telegram is rele.

vant to this Bill,

Mr. O. Duraiswami Aiyangar : It is.relevant in that I want the Bill
to be referred to the Seleet Committee wherein provisions like these in
my opinion ean relevantly be made in this Bill, and it is my firm belief
that it is open to make even a certifieate of naturalization subject to cer-
tain conditions, and the qnestion of upon what termns a certificate of natu-
ralization can be given to others may ualso be considered in the Select Com-
mittee. I shall read the rest of the telegram :

¢ Result will be that thousunds Indinn business must cease on expiry present
leases. It is compulsory segregation, delibernte deprivation of ‘Indians property.
Ultimate aim apparently repatriation conflscation. Rights bona fide Indians enter
Union seriously jeopardised. Many provisions in Bill enuble Indians being declared
prohibited immigrants ; domicile rights will practieally forfeited ; mere absence three
years causes forfeiture ; wivee children of domiciled Indians cannot entor Union after
five years from August 1925, Thousands ez-indentured Indians are now for thirty
years here and their descendants may be declared prohibited immigrants and cannot
elaim domicile. Bouth African born Indian domiciled in one provines must return
to province of his birth and there nlso into segreguted areas. Indiuns born here
could also be declured prohibited immigrants unsuitable to requirements of Upion ;
such prohibited Indiuns will lose all property und vested rights in Union and driven
away. Protest mass meeting Nutal Indians becen called for thirty-first in Durban.’’

It is a, fortunate and auspicious coincidence that we are also protest-
ing on the 31st of August here :
‘‘ We rely upon you creating strong influentinl publie opinion so that Indian Govern-
ment be roused into determined action *’

That is an impossible feat :

‘‘ to protect us. Affront Tndian nation wust be met with dignified protosts from
India. Insult is gratuitous and we resent sumo in most strenuous emphatic manner.
We implore you press Indinn Government mako immediate public expression its attitude
as supineness may be misunderstood hy all concerned.’’

Bir, we received this story on the 24th of August. We have got our
conditions of British Indians overseas—in Fiji, for example, the report
of which has not yet scen the light of day. We bhave sent deputations to
no purpose ; we have had Colonies Committees which have served no
useful purpose ; and if we were to put questions here, Mr. Bhore would
answer us in an indefinite, vague and evasive way.

Therefore, Sir, when a Bill like this is on the legislative anvil here,
we want to see if we can so provide, so frame the clauses of the Bill that we
may show to the countries outside that they will not be entitled to privileges
here if we are not to be entitled to privileges there. Now, Sir, this is a
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certificate of naturalization enabling persons to enjoy all the privileges in
this country......

The Honourable Bir Alexander Muddiman : May I tell the IHonour-
able Member that such a certificate cannot be granted unde: this Bill ; in-
habitants of South Africa are presumably British subjeets and you cannot
grant certificates to them under this Bill,

Mr. 0. Duraiswami Aiyangar : Sir, I understand that this Bill is
likewise intended for naturalizing in this country only those who know a
special vernacular of any province in India...... (Mr. K. C. Neogy :
‘“ And are not British subjects.””)

I understand Mr. Neogy, but the term ‘‘ British subject '’ has been
already read by me many times, and it has also
been dinned into my ears many times by the
Honourable the Home Member. Now, Sir, in spite of that, I wish to make
it clear that there is room in considering this Bill to frame its provisions in
such a manner, whether it applies to British subjeets or not, as to apply
the law of reciprocity to non-British subjects and nothing else. At least, for
that purpose,” Sir, it is my belief that this Bill should go to the Select Com-
mittee. I therefore, move, Sir, that this Bill be referred to a Seleet Com-
mittee.

Mr. M. 8. Aney (Berar Representative) : While my Honourable
friend Mr. Duraiswami Aiyangar was making his speech in support of
his motion, it has been repeatedly brought to his notice that, whatever
object he may have in view, it is impossible to achieve it, because nothing
thore is to be done by naturalization under this Bill except conferring
the status of a British subject upon an alien ; and as the definition of
‘¢ British subject *’ is already given in the British Statute, which it is
impossible for us to change here, there would be no virtue, there would
be no gain whatsoever, hy taking this Bill for consideration to the Select
Committee. That is the line of reasoning of those who have now and
then interrupted my friend Mr. Duraiswami Aiyangar. It is perfectly
true that the position in regard to this Bill is really of a very difficult
nature, and in fact this was one of the grievances that T had in mind
when T gave notice of the motion that the Bill be circulated for public
opinion. ‘I am perfectly sure that there are very few Members, withont
meaning any disrespect to the intellizence and legal acumen of some of
them,—1 am perfectly sure that there are only a few persons in this House
who will be able to understand really the significance of the definition of
‘‘ British subject '’ given in the Imperial Statute itself. The definition
says ‘‘ persons born within His Majesty’s Dominions and allegiance,’’
are British subjects. There is a difference between ‘‘ born within 1?'9
Dominions ’’ and “‘ born within the allegiance ’. These are not matters
that conld be ensily understood h;r everybody. I am really surprised to find
that there is no definition of ‘‘ British subjeet ’’ given in this Bill, but
a mere reference isx made to section 27 of the British Nationality and
Status of Aliens Act. If Honourable Members will refer to scetion 27
of the British Nationality and Status of Aliens Aect, they will find that
even that section by itself does not give a complete definition of British
subjects. That section will refer the reader again back to section 1 of
the British Nationality and Status of Aliens Aect, and then he will get
what is known as the definition of a natural born British subject. And

[ X}
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it is from the definition given under section 27 read with section 1 that
you get an idea of what a British subject is. Here we are told in this
Bill, a Bill which is intended to be passed by this House, that a :

¢4 ¢ British subject ’ means a British subjoct as defined in section 27 of the
British Nationality and Status of Aliens Act, 1914,"’

Now, 8ir, it is really not fair, if the intelligent vote of this House is
expected, that the Bill should merely make a reference to a Statute which
is not likely to find a place in the library of every Member or Magistrate,
and so I submit it is not fair that in defining the term ‘¢ British subject '’
a mere reference should be made in the Bill to a Parliamentary Statute.
The words ** British subjeet '’ as ordinarily understood are entirely
different from the definition of British subject which is given there. You
will find that the definition of ‘‘ British subject '’ which is given there
is of a very complicated nature. Everybody who happens to be born in
the British Empire or who owes allegiance to His Majesty within British
Dominions or one to whom a certificate of naturalization is issued is a
British subjeet, and therefore almost all the persons living within the
British Empire are British subjects under certain conditions, but persons
living in the Indian States in India will not come under the definition of
‘“ British subjects ’’. That is the definition in the Bill. Persons living
in the Colonies will be British subjects, persons living in other parts of
the Empire will be British subjects, but persons living in Tndian States
will not be British subjects. That is the beauty of the definition. T want
to know whether it would not be possible for us to do something to modify
that definition to suit our own necessities. In regard to that question,
I want to point out that there is some difference hetween the status of
India and the status of the Colonies also under that Act. Under seetions
9 and 10 of that Act, you will find that all the provisions with regard {o
the issue of certifieates and their revocation, ele., can have necessarily no
effect in the Colonies. And what are those Dominions which are referred
to in the Act ¥ Those Dominions are practically the British Colonies in
South Africa and so on. But in that list the name of India is not men-
tioned. There is another difficulty, that is to say, although it is a British
Statute, the certificate of naturalization issued by the Secretary of State
will not have any effect whatsoever in any one of those (olonies if those
colonies have not adoptdd Part 1T of that Act. But the name of this
country having been omitted in the Schedule to the Aet, it appears to
me that a certificate issucd by the Secretary of State nnder the British
Act will have the effect of conferring on that man the status of a British
subject in this country. That is another diffienlty.

Now, Sir, this Act brings to my mind most vividly the difference in
the status of this country, and that of the Dominions in spite of the very
stupendous structnre and magnificent frame-work of the Legislatures
created in this contry ; the difference in the status of this country and
in the statns of the Colonies and the Dominions is seen here, and it. shows
our entire helplessness in the matter. But though this ix the position,
there is onc thing to which T wish humbly to draw the attention of the
Honourable the Tlome Member and of the legal advisers of the Government.,
I refer 1o that with the utmost respeet. 1 find in seetion 26 of the
British Nationality and Status of Alicns Aet some hope of considerving
the provisions of this Bill, particularly in view of the requirements of this
country, and particularly in view of the objeet which my friend along
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with other Indian Members of this House has in mind. Section 26 of
this Aect reads thus :

¢ Nothing in this Act shall take away or abrogate any power vested in or
oxerciseable by the Legislature or Government of any British possession or alter the
operation of any law at present in force which has been passed in exercise of such a
power or prevent any such Legislature or Government frow troating differently different
classes of British subjects.’’

Under section 26 of the British Nationality and Status of Aliens Act,
the different parts of the British Empire, if they have got a Legislature
of their own, can and if they -pass a law, have got the right also to treat
different classes of British subjects differently if they like. Therefore,
we have to see in this provision how far it would be possible for us to
classify the British subjects differently, and to find out what different
treatment can possibly be meted out to them. It is not an easy question
for me to answer offhand, but to my mind, it is not altogether a hopeless
affair also. I have tried to bestow upon this Bill all possible attention,
and T find there is some ray of hope for us if we examine the provisions
of this Act and find out whether it is not possible for us so to eircumseribe
its operation as to exclude some classes of subjects from the benefits
which you may confer on others by the provisions of this Bill. That is
one thing.

Now, so far as the legal aspect of the question is concerned, although
it is a difficult affair, I do not believe it is altogether hopeless. That is
one reason why I support my friend Mr. Duraiswami Aiyangar in regard
to the motion which he has made. There iy a second reason also, which
I wish to point out and which T believe is not a thing involving any legal
question, but one which any one can understand with a little practical
common semse. | have already stated at the beginning of my speech that
the British subject as defined iu this Act exeludes subjects of Indian
States and it is certain that they, being excluded, are unable to get any
of the benefits or advantages or privileges which British subjects have
got in other parts of India unless there is some remedy provided to natura-
lise them and confer upon them that status. But you will also see in this
Bill if you will read clause 3, sub-clause (2), that the Bill does not apply
to Europeans and Americans. Tt is difficult to understand the object of
it. In reality the act of naturalisation is intended to confer upon an
alien, the status of a British subject. But under this Bill, I do not know
why the European alien and American alien is not entitled to apply for
naturalization ; they are excluded. Evidently it comes to this. It is the
Asiatic aliens who are the subjects of this law. What was the object in
excluding those 1 am unable to understand, nor has the statement made
by the Honourable Sir Alexander Muddiman in his speech enlightened
me ; he has not tried to explain the meaning or the object of excluding the
American alien and the Européan alien from the operation of this Act.
What was the object he had in view is not known to me. But what I want
to 'say to this House is that that object cannot be achieved. If it is the
intention that any European or American alien who wants to settle in
this country should not be allowed to do so, that purpose cannot be served
by simply mentioning them here as excluded, as they can certainly eclaim
a certificate of naturalization under the British Nationality and Status of
Aliens Act, and although there is no provision made for them under this
Bill, they will be able to become British subjects and settle here. There-
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fore, I do not know what object there can be in mentioning them here as
excluded. That is one difficulty which I have not been able to understand
and I would certainly like an explanation on this point from the Honourable
the Home Member if there will be an opportunity given by the
House by adopting the motion that the Bill be referred to the Select Com-
mittee. It is & matter on which I have consulted those Members who had
the privilege to sit on the Select Committee last time ; I had the privilege
to consult them but they were not able to explain to me clearly why they
allowed a thing like that. So the mere fact that the Bill was once referred
to Select Committee and the matter was discussed by a certain Select
Committee does not make me any wiser nor does it add to my stock of
knowledge a bit. Neither are they able to enlighten me nor are the
Government Benches able to explain it, but I would like to meet them
where we cun sit together as of right and talk the matter over—I am not
in the habit of talking with them unnecessarily any time and anywhere.

.If this excluding clause is to have any practical effect, then something

more must be done than this bare non-mention or exelusion of them here,
in eclause 2 of the Bill.

™The third point that I wish this House to consider is that there are
two classes of aliens contemplated by this Bill. T have already mentioned
that the Bill attempts to confer upon Asiatic aliens the status of what
is known as British subjects. But there are two classes of Asiatic aliens,
Indian aliens and non-Indian Asiatic aliens. That is the position which
we have to face. Indian aliens are those persons who live within the Indian
States and who are subjeets of Indian Ruling Princes or Chiefs. They
are the Indian aliens. But heMdes those there are others who can be called
Asiatic aliens. Now, T would ecertainly not like to treat both of them
on the same basis. Those persons who are evidently Indian aliens are
virtually British subjects in Indian States. That being the case, the
provision to be made for thejr naturalization must be more lenient than
the one under which other aliens will be naturalised. To treat both these
classes under the same heading is to my mind unfair. The Indian aliens:
have as much right to be treated as British subjects, Sir, as any of us.
That being the case, to say that there is no difference between them and
us is a perfectly justifiable position to take up in regard to Indian aliens.
But in the case of non-Indian Asiatic aliens we deal with a different set
of persous. And in that connection, I also wish to bring to your notice
that the question of naturalization with regard to Asiatic aliens is not
one which can be lightly dealt with. It means that you have to carefully
look about, and be vigilant to sce that your law is such as not to allow any
frontier nation, situated on the frontier of your country, to swallow the
adjacent provinee of your country. You must bear in mind that sort of
thing and therefore you should make some kind of differentiation between
the process of naturalization for those who are Indian and those who are
non-Indian Asiatics ; and some such provision should be made there, so
as to make the naturalization of other aliens an advantage to us, and not
a disadvantage. Sir, in considering the question of such a differentiation,
I am sure thel Honourable Member in charge of the Bill would like to have
the benefit of the opinions of those persons whose names have been men-
tioned for the Select Committee which has been proposed.

Sir, these are the legal points and the practical questions which re-
guire to be considered somewhat exhaustively and that cannot be done



460 LEGISLATIVE ASSEMBLY. [31sT Ave. 1925,

[Mr. M. S, Aney.]

unless we form some sort of Select Committee here. The next point I
would mention, and which touches me and my province more particularly,
is that Berar is technically non-British territory. Most of my friends
will see that in the list of Members of this 1louse my name gencrally stands
midway between the official and non-official Members. That does not
affect my status or privileges here, because the Parliament has made some
provision in the Government of India Act so far as privileges of member-
ship are concerned. Nevertheless technically Berar is a non-British
territory. What I want to say is this. When I read the definition of
allegiance 1 find that it only applies to a territory which by grant or
usage or any other lawful action, has been under the administration of
Iis Majesty or where ITis Majesty has some jurisdietion over the British
subjeets. That is the position. Now, I put it to you whether the question
does not deserve your serious consideration in connection with this what-

over may be the political relations of the Dritish Government with His

Exalted Tighness the Nizam ; T do not want to say anything about the
political relations, T admit that in the Treaty you have conceded the
position that His Exalted Highness wanted to be conceded to him-%but
apart from cverything, if in legal parlance you can admit of some such
distinetion, is it not possible for us to qualify the definition of Indian
British subjects in such & way as to include the residents of Berar also
among the Dritish subjects within the mcaning of that word as used in
this Bill 7 I do not know whether we need have a separate definition
of the word given here. But you have carefully to examine the wording
because you have been administering our &erritory from 1853 to 1925,
for a period of mord than 70 years, and if 70 years’ association with you
is not sufficient to confer automatically upon me and my fellow subjects
in Berar the status of British subjects why should you give any person
that status who has not been living here for more than five years and
probubly been living even for that short period planning some unknown
mischief ¢ What I mean is if residence for a certain period prior to the
date of application is sufficient to confer upon those persons the status of
British subjeets, it is wholly unjust to tell us that, in spite of our residence
for 70 vears among you as law-abiding subjects even in times of difficulty
and other emergencies, we are to remain non-British subjects, whatever
that word may mean, as long as British rule exists in India. If that is
so, and if it is possible to modify the definition of ‘‘ British subjeet ',
it should be done. Tt is a very curious thing. Persons migrating from
other provinees, T mean from other British provinces, into Berar are
British subjects. Persons who are indigenous residents of Berar will,
under the definition, not be British subjects. Those who have come to
Berar will he British subjeets. But the people who are born and bred
in Bo‘rgr. owing to a certain mistake of some British officer at the time
of making the treaty, will not have the status of British subjects. The
injustice is obvious,

There is another matter, Sir. Clause 7 is intended to confer the
status not merely of a British subjeet but of a Dritish subjeet born in
British India. So the naturalization under this Bill is intended not merely
for the purpdse of conferring the status of a British subjeet but the status
of a British subject born in British India. Iritish subject born in British
India in this Bill is the equivalent of a natural born British subject under

-
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the British Act. His status is assumed to be something different from the
status of a British subject. If that is the position, then there is another
ground for us also seriously to consider the eireumstances which have
been brought to the notice of this Iouse by my Honouiable friend Mr.
Duraiswami Aiyangar and to see whether it is not legally possible for
us to Jdo something just to satisfy public feeling when all the people
in the cotntry feel so strongly in this matter. With  these words, [
support the motion of my Ilonourable friend Mr. Duraiswami Aiyangar.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Mubammadan Rural) : Sir, 1 should like to invite the atteution of the
Honourable Member in charge of the Bill to thd very unsatisfactory
position in regard to the question of naturalization, especially in regard
to subjects of American States. Perhaps the Llonourable Member is
aware that since the decision of the Supreme Court in Americu in Bhagat
Singh’s case whereby certificates of naturalization issued to Indians for
American citizenship have been withdrawn, there has been a considerable
amount of dissatisfaction in this country and several questions have been
addressed to Government in this Iouse as to whether they have seriously
considered the difficulties which have arisen on account of the withdrawal
of these certificates of naturalization of Indians who are wsettled in
(‘alifornia. 8ir, the definition of British subject as defined in the British
Nationality and Status of Aliens Aect is as follows :

¢ The cexpression ¢ British subjeet ’ menns s person who is a natural horn
British subject or a person to whom a certifieate of naturnlization has been granted.’’

Now, Sir, under this definition it is open to-day to any American
subject of any American State to apply for a certificate of naturalization
in Great Britain, 1 should like the Honourable Member to consider the
effect of that certificate in regard to India. Ilas an American who obtains
a certifieate of naturalization in Great Britain the rights of .a British
subjeet in India or not ?

The Honourable Bir Alexander Muddiman : ITe has.

Diwan Bahadur M. Ramachandra Rao : If you look at section 9, you
will see that it runs thus : p

‘¢ This Part of this Act shall not, nor shull any eertificnte of naturalization granted
thereunder, Mive effect within any of the Dominious specificd in the Firat Schedule
to this Act, unless the Legislature of that Dominion ndopts this P'art of this Aect.”’
India is not mentioned in the Schedule. The effect of this section is
that while the rights of naturalization are denied to India to-day in
America it is open to-day to an American to apply for a certificate of
naturalization and have in India all the rights of a British subject. May
1 ask the Honourahle Member whether this is a position which he contem-
plates with equanimity notwithstanding the great amount of dissatisfac-
tion that has been caused by the decision of the Supreme Court 7 1 quite
recognise, Sir, that this is a Parliamentary Statute and, so far as we in
this Legislature are concerned, we are not able to touch an American who
obtains the rights of a British subject or to deny to him the rights of a
British subject if he obtains a certificate of unaturalization in Great
Britain. That, Sir, is the real position ihat has arisen on account of the
anomalons position ereated by this British Nationality and Status of
Aliens Aect, 1914. I may perhaps say, Sir, that the position of India,
when this Aet was passed in 1914, was entirely different from what it
18 tu-da._y. ‘.Nu have now in this country a representative Legislature and
I submit with great respect to my IHonourable friend that the position
that we ought to take up to-day is that we in this Legislature should be
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allowed to enact any law in regard to naturalization seeing that we in
other countries are not treated with the same generosity as Great Britain
is inclined to extend to Americans. I ask therefore my Honourable
friend to consider this aspect of the case, whether seeing that Indians have
been deprived of their rights of naturalization by a decision of the
American Courts, the position created by this British Nationality and
Status of Aliens Aet places a great disability upon us not to retaliate
against America. Sir, as I said | recognise our disability in this matter
and I do not know whether any Seleet Committee can solve this question.
That does not at all mean that the question should not receive considera-
tion and if my Honourable friend’s legal acumen can get over this difficulty
every one of us will be very glad to have his assistance. But assuming
that it is not so, what is that he proposes to do ? To sit quiet under this
Act and allow Indians who have acquired considerable properties in Cali-
fornia to be deprived of their rights of naturalization and at the same
time extend to Americans thq benefits of British citizenship in India is
not a satisfactory state of affairs. 1 want a clear answer to that question
and that is the point that I raise in regard to this Bill.

The Honourable Sir Alexander Muddiman : Sir, I never thought
when 1 brought forward this amending and consolidating Bill, that it
would raise a storm of this kind. I have been asked what I propose to
do with the British Naturalization Act. Let me make this clear. I am
asking this Legislature to take upon itself the excrcise of the jurisdie-
tion within its limits, and that has nothing whatever to do with the
British Naturalization Act, save in so far as the British Naturalization
Act does not debar this Legislature from passing this Bill. There is a
saving section 26 which enables this Legislature to legislate and it is in
the exercise of that power that we are considering this Bill. I have brought
forward a Bill which attempts to confer upon the Government in this
country the rights of making an exception from the general Imperial
law, an exception in favour of persons that you yourselves select. The
Imperial law requires that persons naturalized under the British Act
should have an adequate knowledge of English, and that, aa I pointed
out in previous discussions, does not cover the case of a eertain number
of people who come to this country mainly for the purpose of trading,
who have no knowledge of English. That is the sole object. If you look
at sub-clause (b) of clause 3 of the Bill, you will see that among the
persons who may not be naturalized under this Bill are persons who are
ilr;tmh subjects and persons who are the subjects of States in Europe or

erica.

. Diwan Bahadur M. Ramachandra Rao : They obtain their natura-
lization in Great Britain,

_ The Honourable 8ir Alexander Muddiman : At any rate, as far as
this Bill goes, it prevents an American from being naturalized under it.
The sub-clause also prevents the inhabitants of any State in Europe from
being naturalized under the Bill. So far as this Bill goes, it does exactly
what you wish it to do. You wish to refuse to give any privileges under
this Bill to Americans. Therefore, as I said, the point raised by my
Honourable friend does not arise on the Bill I have brought in because
I have in clause (b) prohibited the grant of naturalization to Americans.
My Honourable friend may say that the Bill does not fairly meet the
point raised by him., The point that he raised was that an American
naturalised under the Imperial law had the rights of a British
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subject in India. That is perfectly true. It is not a fair point to
ut forward on this Bill however because, as he is well aware, this
egislature has no power whatever to modify an Act of Parliament and
it is under an Act of Parliament that the naturalization he is dis-
cussing is granted. Therefore, so far as this Bill goes, the point raised
by my Honourable friend Mr. Ramachandra Itao has no substance what-
ever.

Now, I have not quite followed the argument of my Honourable
friend Mr. Aney who, I gather, feels that the inhabitants of Indian
States and of Berar in particular are in an unfavourable position as
regards naturalization. He is, of course, aware that they could be
naturalized under this Bill subject to the conditions of the Bill. Sir,
I will point out that the fact that Mr. Aney is sitting in this Legislature
shows that the Government of India are not so oblivious of the case
of Berar as he tried to make us believe. Mr. Aney belongs to Berar
and yet he is now sitting in the Indian Legislature exercising jurisdie-
tion to make laws for British India. I should think it almost unheard
of in the world’s history that, although he is sitting in the supreme
Legislature of a country, according to his own statement (which I do
not endorse), he does not belong to that country.

The next point which was raised is that this Bill really ought to
be referred to a Select Committee or circulated for the purpose of con-
sidering amendments which er-hypothest cannot be made by this
Legislature, The gentlemen who put forward those arguments are as
well aware as 1 am that they cannot be met by alterations in this Bill
The Bill has already been to a Seleet Committee of this House. The
matter has been under consideration kinece 1923. We have been in
continuous correspondence with the Home authorities about the Biil
and I do feel that it is a Bill which seeks to remove a certain amount
of undoubted hardship in the case of .....

Diwan Bahadur M. Ramachandra Rao: May I interrupt the
Honourable Member ¢ May I ask the Ilonourable Member whether
this aspect of the case in regard to American citizens acquiring the
rights of British citizens has been properly brought to the notice of the
Home authorities in conneetion with this Bill {

The Honourable 8ir Alexander Muddiman : Not in connection with
this Bill to which it is wholly irrelevant, But there has been other
correspondence in the matter. This Bill, as I was saying, seeks to
remove a hardship which does exist in a few cases. There is already
a law which allows local naturalization, but it has become out of date.
The Bill brings that law up to date and is a considerable administra-
tive improvement. Do not think that I am urging on the House a
measure of such importance that is going to shake the Empire. Nothing
of the kind. It is, however, a useful bit of legislation that is overdue.
It is solely for that reason that T ask the House not to delay this Bill
by referring it again to a Select Committee, but to take it into con-
sideration here and now. We had an appeal from the non-official
Members the other day to avoid the delays of referring a Bill to the Select
Committee. Speaking generally I do not like to oppose a reference to
Select Committee. But this Bill has already been to a Select Commit-
tee and T ask the House, therefore, to accept my motion.

Mr. President : The original guestion was :
“‘ That the Bill. to eonsolidate and amend the law relating to the naturalization
in British India of aliens resident therein be taken into consideration.’’
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Since which an amendment has been moved : -

‘¢ That the Bill be referred to a Belect Conunittee consisting of the Honourable
Hir Alexander Muddiman, Mr. B. Venkatlﬁatlm ju, Diwan Bahadur M. Ramachandra
Rao, Bir Denys Bray, the Revd. Dr. E acphail, Mr, M. B. Aney, Mr. D, V. Belvi,
Mr. K. C. Neogy, Mr. T. R. Phookun and the umw-r, and that the number of members
necessury to constitute u meeting of tho Connnittee shall be four,'’

The question I have to put is that that amendment be made.

The Assembly divided :

AYEB—59.

Abdul Haye, Mr, Kelkar, Mr. N, C.
Abhyunkur, Mr. M. V. T.ohokare, Dr. K. G.
Acharys, Mr. M, K, Mahmood Schamnad Bahib Bahadur, Mr.
Aiyangar, Mr. C. Durniswami. Maluviya, Pandit Madan Mohan,
Aiyangar, Mr. K. Rama. Mehta, Mr. Jumnadas M.
Alimuzznman Chowdhry, Khan Bahadur. | Misra, Pandit Shambhu Dayal.
Ancy, Mr, M. B, Misra, Pandit Harkaran Nath,
{iuivi, Mr. D, V, Murtuza Bnhib Bahadur, Maulvi Sayad.
hunda, Mr. Kamini Kumar, Mutalik, Sardar V, N,
Chetty, Mr. R."K., Shanmukham, Nehru, Dr. Kishenlal,
Das, Mr. B, Nehru, Pandit Shamlal.
Duns, Pandit Nilakantha. Neogy, Mr. K. C.
Duni Chand, Lala. Purshotamdas Thakurdas, Sir.
Dutt, Mr. Amar Nath. Ramachandra Rao, Diwan Bahadur M.
Ghazanfur Ali Khan, Raja. Rangachariur, Diwan Bahadur T.
Ghose, Mr. 8. C. Ruanga lyer, Mr. C. B,
Ghulnm Abbas, Bayyad. Ray, Mr. Kumar Sankar.
Glmlam Bari, Khan Bahadur. Reddi, Mr. K. Venkataramana.
Goswami, Mr, T, C. Sudiq Hasan, Mr. B,
(Govind Das, Beth, Samiullah Khan, Mr. M.
(lulabh Singh, Bardar. ! Barda, Rai SBahib M. Harbilas.
Hussanally, Khan Bahadur W. M. Burfaraz Hussain Khan, Ehan Bahadur.
Tamail Khan, Mr. . Shafee, Maulvi Mohammad.
Tyengar, Mr, A, Ranpaswami. Singh, Mr. Gaya Prasad.
Jajodia, Baboo Runglal. Hinha,"Mr. Ambika Prasad.
Jeelani, Huji 8, A, K, Syamachuran, Mr,
Joshi, Mr. N. M. Tok Kyi, Maung.
Kasturbhai Lalbhai, Mr. Venkatapatiraju, Mr. B,
Kuzim  Ali, Shaikh-o-Chatgam Maulvi | Yakub, Maulyi Muhammad.

Muhammad. Yusuf Imam, Mr. M.

NOES—42. ’

Abdul Mumin, Khan Bahadur Muhammad.|; Innes, The Honourable S8ir Charles.
Abul Kasem, Maulvi. Langley, Mr. A.
Ajab Khan, Captain, Lindsay, Bir Darcy.
Ashworth, Mr. E. H. i Tloyd, Mr. A. H.
Ayvar, Mr. C. V. Krishnaswami. Maephail, Rev. Dr. E. M.
Bajpai, Mr. R. 8, Maquire, Mr. L. T.
Bhore, Mr. J, W. Mitra, The Honourable Bir Bhupendra
Blackett, The Honourable SBir Basil, Nath.
Burdon, Mr. E. Muddiman, The Honourable Bir Alexander.
Cnrey, Sir Willoughby. Muhsmmad Ismail, Khnn Bahadur Saiyid.
Chalmers, Mr. T. A. Pandurgnga Bao 'Mr
Chartres, Mr, C. Bs Raj Narain, Rai Bahadur.
Clow, Mr. A. G. Roy, Mr. G. P.
(‘uelm Mr. H. G. 8im, Mr. G. G.
Gnaigrn ve, Mr. W, A, ﬂingh. Rai Bahadur 8. N.
Crnwford, Colonel J. D. Bingh, Raja Raghunandan Prasad.
Dulal, Sardar B, A, Stanyon, Colonel Bir Henry.
Gordon, Mr. E, Bykes, Mr. E.
Gordon, Mr. R. G. Tonhnsoni. Mr H
Graham, Mr. L. Vi;lagm;f avacharyar, Diwan Bahadar 7.
Guruer, Mr. C. W, Web! r. M.
Hirn Bingh Brar, Bardar Bahadur

Captain.

'lil?onmul ion was adopted.

The Assembly then adjourned for Lunch till Five Minutes to Three
of the Cloek.



The Assembly re-assembled after Lunch at Five Minutes to Three
of the Clock, Mr. President in the Chair,

THE INDIAN LIMITATION (AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir,
1 move that the Bill further to amend the Indian Limitation Aet, 190,
be taken into consideration.

I explained this Bill at some length when asking for leave to
introduce it on Tuesday last. The Bill seeks to indiecate that the entries
in article 5 and article 159 of the Schedule to the Indian Limitation Act
apply not only to summary procedure under rules made under section
128 (2) (f) of the Code of Civil Procedure, but also to auits under the
summary procedure in Order XXXVII. The Bill further proposes to
extend the period of limitation in article 5 from six months to one year.
1 understand, Sir, that some difficulty is felt in regard to the necessity
for clause 4 of this Bill. According to clause 4, notwithstanding any-
thing contained in the Bill, any suit for which the period of limitation
described by this Act is shorter than the period described by the Indian
Limitation Aet may be instituted within a period of two years. Well,
Sir, that clause is absolutely a refinement., Whether it is necessary or
not is doubtful. The main object of the Bill is to extend the pericd of
limitation. This clause, therefore, can only apply to cases in which it is
held that under the law as at present, article 5 of the Indian Limitation
Act does not apply to suits under Order XXXVII in the Schedule to the
Code of Civil Procedure. 1f Honourable Members desire, the clause may
in my opinion be gquite conveniently omitted from the Bill when we come
to it. Sir, I move.

Mr. K. Rama Aiyangar (Madura and Ramnad eum Tinnevelly : Non-
Muhammadan Rural) : Sir, I beg to move as an amendment :

‘¢ That the Bill be referred to a Belect Committee consisting of Sir P. 8. Bivaswumy
Aiyer, Mr. D. V, Belvi, Mr. M. V. Abhyankar, Mr. Abdul Haye, Mr. Venkatapatiraju,
the Honourable S8ir Alexander Muddiman, Mr. H. Tonkinson, Mr. C. V. Krishnaswami
Ayyar, Mr. K. C. Neogy, Mr. M. A. Jinnah and the mover, the quorum to be four.’"'
The objection has been in & way anticipated by the Honourable the
Mover. I really: do not know if his suggestion will solve the difficulty ;
otherwise 1 should be willing to agree to it in order to get the Bill
through. However, 1 will place before the Members of the Assembhly
how the matter stands. It would appear that most of the provinces
have been taking six months as the period for insfituting summary
suits, in spite of the provisions being as they are. So far as Madras is
concerned, Sir, I know that now, irrespective of these provisions, six
months is taken as the period for instituting summary proceedings under
negotiable instruments. The effect of this Bill would be to create con-
fusion by clause 4, such that it may be contended that this Assembly
agreed to treat three years as the period, cven for summary procedurs
under negotiable instruments. 1 do not say it necessarily would, bur
the wording of clause 4 would indicate that ordinarily this Assembly
agreed to treat three years as the period for which summary proceed-
ings will be allowed. But I understand from my Honourable friend
Mr. Tonkinson that there is no judicial ruling to that effect, but only
an administration reference. I do not think, 8ir, it will be right to

(465)
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neglect even that, because any High Court to-day may rule that summary
procedutd under the existing Acts for negotiable instriments may be
three yedrs. In that,caae we would have done injustice to such portions
of India where this view could be taken by High Courts. Of course
a proper qualifying clause in clause ¢ would avoid the difficulty. Cutting
out chmse 4 may create inconvenience to some, and the proper view
3hu. therefore to take of it is that it is better to have
it clearly settled in Select Committee. Of course
the ob,]ect of the measure is to see that it is not unnecessarily delayed.
All of us will be agreed on that. The whole thing will be taken up in
2 day or two and brought up before Friday. In that view there is n»
intention mow to delay I am mysalf of opinion it ought not to by
delayed. But passing the Bill as it is will not be proper for us, as 1ot.
to notice defeets that arise, and for the mere sake of despatch to say
we shall cut out one thing or another, would produce hardship in one

part of the country or another.

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : 8ir, T should not have supported this motion for a Select Com-
mittec, but for the fact that the Honourable Mr. Tonkinson proposes to
omit clause 4. As it is there is a doubt whether suits under Order
XXXVII are included or not, and, in order to remove that douht, elause
2 proposes to add suits under Order XXXVII to article 5 of the Limita-
tion Act. Now that being so, the doubt which is cast upon the meaning
of article 5 is intensified by the law which we propose to make in clause
2 of this Bill because we modify it by enacting this clause. There mayv
be pr-nplo who are under the belief that suits under Order XXXVII were
not in-luded under article 5. It is necessary now that we make it
clear that only one year can apply to such suits ; I think vou must
give them breathing time. 1 do not agree that clause 4 is unnecessary,
{ find it i8 ¢uite necessary having regard to the enactment of clause 2
of this Bill, for there’ arc cases where you are shortening the period of
limitntion and you are shortening the period of limitation which is due
to persons who, in the belief that the period was longer, might not have
instituted suits ; and why should we deprive them of this advantage ?
Therefore, 1 think it is a matter which should he considered in Seleet
Comm ttee, and I'support the motion.

Mr. H. Tonkinson : Sir, with further reference to this clause in the
Bill, 1 should like to point out that it is quite open to any plaintiff to
move by the summary procedure or by the ordinary procedure. Whether
this claufe is in the Bill or not, we shall not prevent plaintiffs moving
according to the ordinary prnoedure Further, T admit that as worded
artiele © does not apply to these cases, but our commentators have all
held that it does, and no judieial interpretation to the contrary effect
has, so far as I am aware, been given. In these circumstances I do
not think clause 4 is really required. Of course if the Bill is to go to
Select Committee it means practically T should think that it could not
pass this session. (Mr. A. Rangaswami Iyengar : ‘*‘* Why not 1°'). If
the Bill is reported on by Friday next, the 4th, it could not normally he
taken into consideration till next Friday, the 11th, and in that case the
Bill may bave no chance of going through the twn Chambers before the
Council of State dissolves. In the motion which has been moved by my
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Honourable friend alsd there is no provision to enable the Select Com-
mittee to report on Friday the 4th.

Diwan Bahadur T. Rangachariar : With your permission, Sir, that
can be moved as a rider to Mr, K. Rama Aiyangar’s amendment,

Mr. K, Rama Aiyangar : I will aceept it.

Mr. President : The original question was :

‘‘ That the Bill further to amend the Indian Limitation Act, 1908, be taken into
consideration.’’
Sinee which the following amendment has been moved :

¢‘ That the Bill be referred to a Belect Committee consisting of Bir P. Bivaswamy
Aiyer, Mr. D. V., Belvi, Mr. M. V. Abhyanksr, Mr. Abdul Haye, Mr. B. Venkatapatiraju,
the Honourable Bir Alexander Muddiman, Mr. H, Tonkinson, Mr. C. V. Krishnaswami

Ayyat, Mr. K. C. Neogy, Mr. M. A. Jinnah, and the mover, with instructions to report
before Friday, the 4th September; and that the number of members necessary to
constitute a meeting of the Committee shall be four.”’

The questidn I have to put is that that amendment be made.
The motion was adopted.

THE RELIGIOUS ENDOWMENTS (AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir, I
move :

‘¢ That the Bill further to amend the Religious Endowments Act, 1863, be taken
into consideration.'’ -

I explained the provisions of this measure when I moved for leave
to introduce it on Tuesday last. There is on the paper notice of one
amendment, but that raises a point which 1 think it will be much more
convenient to deal with when tne amendment itself is moved. The
prineiple of the measure is briefly that relief may be afforded to the
courts of higher jurisdiction by empowering sclected and competent
courts of lower jurisdiction to exercise powers which can now only be
exercised by the higher courts. It is, I would submit, almost a neces-
sary corollary to the improvement in the eapacity of the officers presisi-
ing over the courts of lower jurisdiction,

Sir, T move that the Bill be taken into consideration.

The motion was adopted.
_ Mr, O. Duraiswami Aiyangar (Madras ceded districts and Chittoor :
Non-Muhammadan Rural) : Sir, I move the amendment of which I have
given notice : )

‘¢ That the following proviso be added to clause 2, namely :

¢ Proviled that the Local Government shall mot empower any subordinate court
to take cognizance of any matter relating to an institution whose- annual income
excoeds the pecuniary jurisdietion of such court '’

1 move this amendment, Sir, first because I wish to have an explanation
from the Honourable the Mover of the Bill whether provision will be
made in the rules authorising the Local Governments to empower the
subordinate courts to take jurisdiction. Further, I wih to point out
that there may be very important institutions whose annual income may
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be lakhs and yet a particular suit may relate only to a sum of Rs. 500
or Rs. 1,000 and the affairs of that institution will be then put into the
hands of the Munsif. I therefore wish to make it sure that in such
cases at least the power of the Local Governments may be so modified
as to empower subordinate courts to take cognizance of only such
matters as relate to an institution whose annual income is in the pecu-
niary jurisdiction of that particular court. I am aware that by this
amendment of the Religious Endowments Act, several large powers are
given to subordinate courts. No doubt in the Madras Presidency it is
mostly Subordinate Judges who are now dealing with these affairs.
Although the Distriet Judge is defined in the General Clauses Act as
the highest court of eivil jurisdiction, still wherever there are courts of
Subordinate Judges these matters are dealt with by the Subordinate
Judges and not by the District Judge ; and the definition of ‘‘ Civil Courts’’
in Act XX of 1863 authorises the suits to be taken cognizance of by
the Subordinate Judges. Now this Bill authorises even Distriet Munsifs
to take cognizance of suits under the Act and I therefore propose this
anmendment. It may perhaps be said that coming from Madras I need
not trouble myself much about the amendment of the Religious Endow-
ments Act. There is another bigger Act that has been passed there.
But as a suit has been instituted in the Madras High Court contesting
the validity of that Aect, it depends on the High Court and the Privy
Council to determine whether that Act is wltra or intra vires. This Bill

will become operative there in case that Act goes out, and therefore, Sir,
1 move my amendment,

Mr. H. Tonkinson : Sir, in regard to this amendment I should first
like to invite the attention of Honourable Members to the principle which
my Honourable friend proposes to apply to the determination of the juris-
diction of the courts in these cases. Il¢ proposes to apply the principle
of the annual income of an institution. Now, Sir, imagine the case of a
minor office connected with one of these institutions to which is attached
the right to obtain a few small fees, not gratuities. Well, Sir, it is settled
law that such a right is a right of a civil nature within the meaning of
seetion 9 of the Code of Civil Procedure and therefore the rightful owner
will be able to bring a suit against the usurper.

Mr. C. Duraiswami Aiyangar : If 1 may interrupt the Honourable
Member for a moment, may 1 know under which section of the Religious
indowments Act can a suit against any officer of a temple be instituted ?

Mr, H. Tonkingon : I am now only referring to the general principle
of the amendment proposed by my Honourable friend, and I submit that
such a general principle is a most unsuitable one to a.pply Let us turn
then to the prov isions of the Religious Endowments Act itself. The cascs
which may arise under it are cases under section 5 in the first instance but
that only applies to the appointment of & manager to act until some other
person shall by suit have established his right to the post. That is to say,
it is only a temporary appointment. The suit which will be brought there.

after is not a suit under this Act. Then the next provision is section 10
which we have excluded.

Mr. 0. Duraiswami Aiyangar : And section 9 1 Thut deals with the
. removal of a member of the committee.
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Mr, H. Tonkinson : Yes, an application or suit of the nature referred
to in section 9 would be. Then you get a real suit under section 14 for mis-
feasance, breach of trust, ete.,, by a member of the committee, a trustee or
. manager, And finally you get cases under section 18. Section 18 is the
case of the application particularly referred to by the Civil Justice Com-
mittee for leave to institute a suit. Those, Sir, are the only provisions of
the Religious Endowments Act which will be affected by this measure.

Well, Sir, what is the position in regard to the jurisdiction of two
courts ¢ Suppose we have a distriet court and a subordinate court which
has been specially empowered. In any special case the jurisdiction of
those two courts will be determined according to the ordinary law. Under
section 15 of the Code of Civil Procedure a suit must be brought in the
court of the lowest jurisdiction, and section 9 would expressly bar a court
of lower jurisdiction taking cognisance of a case beyond its pecuniary
limit. Further, Sir, we have to remember that under this Bill Loecal
Governments will only specially empower certain subordinate courts with
the powers under the Act. We cannot, Sir, assume that such powers will
be given as a matter of course to many courts, Probably in the first
instance the power will be given practically only to what are known in
Madras as subordinate courts and in, say, Bombay, subordinate courts of
the first class. In those cases of course over the greater part of India the
subordinate courts have powers of unlimited jurisdiction and accordingly
here again the question will not arise. I submit, Sir, that the amendment
is quite unnecessary because the question of jurisdiction would be given by
ihe ordinary law.

Mr. President : The original question was :
*¢ That clause 2 do stand part of the Bill."’
Since which an amendment has been moved :
‘¢ That the following proviso be added to clause 2, namely :

¢ Provided that the Local Government shall not empower any subordinate court
to take cognizance of any matter relating to an institution whose annual income exceeds
the pecuniury jurisdiction of such court "'

The motion was negatived.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. H. Tonkinson : Sir, I move that the Bill be passed.

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
1st September, 1925.
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